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LEGISLATIVE ASSEMBLY.

Tuesday, 5th February, 1929.

The Assembly met in the Assembly Chamber of the Council House
at Eleven of the Clock, Mr. President in the Chair.

QUESTIONS AND ANSWERS.

RxzvisioN oy THE Casps o OERTAIN OrricmRs UNDER RULE 10 (a) oF
Arzrrnnn B ro ScrEpuLE IV orF STATUTORY RULES AND ORDERS,
1924,

400. *QOolonel J. D. Orawford: (a) Is it a fact that it is nearly twelve
months since Rule 10 (a) of Appendix B. to Schedule IV of the Government
of India Statutory Rules and Orders, 1924, No. 13895, was amended, and that

tha officers who were deprived of the benefits of the Lee Commisgion under
the old rule have not vet had their cases revised?

(b) If the answer to part (a) is in the affirmative, will Government be
pleased to state the cause of delay in finally deciding these cases?

(¢) Are Government aware that these officers have to pay additional
income-tax?

(d) Do Government intend to afford these officers any relief in the
matler of assessment of income-tax?

(e} Are Government prepared to instruct the Railway Board to deal with
this matter with as little delay as possible?

Mr. A. A. L. Parsons: (a) and (b). The amendment to which the
Honourable Member refers was published in December, 1927. At the
smme time the authorities concerned were insiructed to review, and to
subinit where neccessary for the orders of the Secretary of State or Gov-
ermment of India, the cases of uny officers who would become eligible
for benefits under the new rule. The Government of India believe that
the majority of such cases have been settled, though some are outstanding
owing fo the fact that the information furnished in the first instance was
incomplete, or that the cases were of n doubtful nature.

(¢) Government are aware that the payment of a lump sum represent-
ing the nount due in respect of any concession for which an officar may
have become eligible owing to the amendment of the rule may have the
effoct of inerensing the rate of income-tax at which he is liable tc be
assessed.

(d) No,

(e) T caﬁ nssure the Honourable Member that it is the desire of the
Ruilway Board to deal with these cases as expeditiously as possible.

( 435 ) A
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GRIEVANCES OF THE PROCESSION OF EX-SERVIOR MEN AT LAHORE.

401. *Oolonel J. D. Orawford: (a) Will Government please make a full
statement regarding the rocent trouble in Lahore between a jatha of ex-
service men and the Punjab Government?

(b) What werc the grounds on which certain leaders of the jatha were
arrested ? '

(¢) Will Government please state the grievances which the jatha repre-
santed to the Punjab Government?

Mr. G. M. Young: (a), (b) and (¢). The matter is one that primarily
<oncerns the Local Government, and 1 would refer the Honourable Member
to the full statement communicated to the Press by the Government of
the Punjab on January the 10th. Subsequently the members of the jatha
elected a deputation, which waited on His Excellency the Governor on
the 218t of January, and then dispersed to their homes. The Government
of India have not yet seen any detailed list of the grievances of the ex-
service men, but they understand that their principal demand was, for grants
of land. As I have already stated in reply to question No. 805 on the 80th
January, the local authorities are taking all possible steps to deal with

any genuine grievances.

Colonel J. D. Orawford: Is there any benevolent fund at the disposal
of the authorities for dealing with hard cases among Indian ex-service men?

Mr, @. M. Young: We have two funds. There is the India and Burma
Military and Marine Relief Fund, which has an income of over Rs. 40,000,
and is for disabled soldiers and the dependents of those who were killed
in the Great War. We have also o fund called the Indian Army Benevo-
lent Fund, the nucleus of which was established out of the Imperial Indian
Relief Fund. Tt is supplemented now by private subscriptions and by a
grant from Government. It is to help disabled soldiers and soldiers in
distress. The income of tbat fund is something over Rs. 80,000.

Oolonel J. D. Orawlord: Does the Honourable Member consider that
that amount is sufficient to deal with all the hard cases arising which do
not come within existing pensionable regulations?

Mr. G. M. Young: No, Sir. We should certainly like more. But we
have these two funds with a total income of over Ra. 70,000 a year. We
get a large number of applications, which are very carefully sifted by the
civil nuthorities and by the Command before they reach us. Tt is certainly
true that the amounts we have at our disposal do not enable us to meet

all the demands as fully as we would wish.

Oolonel J. D. Orawford: Will the military authorities consider the advis- -
ability of taking more energetic steps of the nature taken by the Ex-Service
Asrooiation to secure adequate funds to deal with hard cases?

Mr. @. M. Young: We do take all possible steps. In the organisation
.of the District Soldiers Board we have a machinery whereby practically
every case—in fact every case—of distress, whether among ’ex-uoldterl
themselves or among their dependants, ought, if the system is properly
worked, to be brought to light, and we do endeavour, throngh this organi-
«ation to obtain more funds from private subscription.
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Oolonel J. D. Orawford: Cunnot something more energetic be organised
than at present exists. The KEx-Bervice Association is very energetic in
the interest of the British ex-service men. Why cannot the same be done
for Indian ex-service men?

Mr. G. M. Young: I don't think that thero is any failing of energy.

Nawab Sir Sahibzada Abdul Qaiyum: Cannot adequate provision be made
for this purpose in the Military Budget?

Mr. G. M. Young: We do make grants to a large extent.

Diwan Chaman Lall: May T usk whether the Government are aware that
the jatha was sent because the pensioners were dissatisfied with the
Soldiers” Boards and that is the reason why the jatha came to Lahore?

Mr. G. M. Young: At this stage I cannot answer that question fully,
‘but the actual grievances of these cx-soldiers are being examined by the
Punjab Government, and if that is the case no doubt the fact will emerge.

Diwan Ohaman Lall: May I ask whether that is not a matter within the
-cognisance of the Army Department, whether the Army Department is
not competent to enquire into the grievances of the ex-soldiers and whether
the Ariny Department has any intention of instituting an enquiry into the
grievances of ex-soldiers?

Mr. G. M. Young: The working of the District Boldiers’ Boards is a
matter within the competency of the Army Commander, as well as the
Local Government. The matter has not yet been considered by the Gov-
ernment of India but it will be considered when we receive a full report
of what has occurred from the Punjab Government.

The Revd. J. O. Ohatterjee: May I usk what the income .of the Furopean
Ex-8ervice Association is as compared with this fund?

Mr. G. M. Young: I am afraid that I cannot answer that question with-
out notice.

NOMINATION OF A REPRESENTATIVE OF THE BIHAR AND ORISSA
CHAMBER OF COMMERCE FOR SEBVIOE ON THE RAMway RaTES
Apvisory CoMMITTER.

402, *Mr, Gava Prasad Singh: (a) With reference to the revised list
(published in the Gazette of India, dated the 8th December, 1928, Part T,
pages 1040—1048) of perrons nominated by the various bodies and Associa-
tions for service on the Rates Advisory Committee, are Government aware
that not a single commercial body in the province of Bihar and Orissa was
asked to nominate any person on this Committee? And why not?

(b) Do Government realize that the commercial and other interests of
the province of Bihar and Orissa now go entirely unrepresented in conneo-
tion with questions that are to come up before the Rates Advisory Commit-
toe?

(©) Have Government received any representation on this subject from
tke Bihar and Orissa Chamber of Commerce, Patna? And do they now
rropose to ask the Bihar and Orissa Chamber of Commerce to nominate
their representative for service on the Rates Advisory Committee? If not,
why not? 0

A
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Mr. A. A. L. Parsons: (a) Yes. The panel from which commercial
representatives are selected for investigations by the Rates Advisory Com-
mittee is large and representative of the various commereial interests in-

volved, and was arrived ot after reference to the more important Chambers
of Commerce in India.

(b) and (¢). With the existing panel Government have no reason to
fear that the commercial and other interests of Bihar and Orissa will not
receive every consideration; but a letter has just been received from the
Bihar and Orissa Chamber of Commerce asking for representation on the-
panel of the Rates Advisory Committee, and this request is now under:
oonsideration.

-
REpvoriox oF LicExce FEES IN THE SALTPETRE INDUSTRY.

403, *Mr. Gaya Prasad Singh: (a) With reference to my starred ques--
tion No. 442 of the 25th August, 1927, and the reply of the Government
that ‘‘in view of the present condition of the saltpetre industry, Govern-
wment are at present re-examining the whole position, including the possibi-
lity of reducing licence fees’’, will Government kindly state if they have
reached any conclusions on the subject?

() Has the attention of Government been drawn to the Annual Admi-
nistration Report of the Northern India Balt Revenue Department, 1925-26,
{pages 13—14), in which it is stated that ‘‘the difficulty experienced by the
luniya in going to the headquarters’ treasury for his licenee (since remedied
by the authorization of sub-treasuries)’’ and ‘‘the increase in the rate of
fecs’’ have had ‘‘a depressing effect on the industry’’? Is it not a faoct
that “‘where fecs have been raised appreciably, the result is that many
luniyas are abandoning saltpetre for more lucrative employment’’?

(¢) Are Government aware of the virtual ruin of the saltpetre industry,
and do Government propose to reduce the licence fee at an early date and
to make it available through the post offices as before?

The Honourable Sir George Schuster: («) No; but the question is under
active examination. I can at least promise the Honourable Member.that a
decision will be renched before the next licensing season commences (i.c.,
before August 1 next) and thal any change made in the presemt practice
will be in the dircetion of improving the position for village workers.

(b) The answer to the first part of the question is in the affirmative.
The Government do not accept entirely the thesis siated in the second part
of the quostion. The raising of the licence fees undoubtedly influenced
the number of applications for licences, but the most potent factors have
been a severe fall in price and a large decrease in the demand.

(¢) The Government are aware that the salipetre industry has been
steadily” declining during the past years. As alrcady stated, the Govern-
ment expect to be able to reach a decision about the reduction of the
licence fees shortly. Thev will consider at the same time the advisability
of issuing licences through Post Offices.

Mr. Gaya Prasad Bingh: With reference to the answer to the latter
part of (b), are Government aware that in the Annual Adm1mstrat1qn
Report of the Northern India Salt Revenue Department for 1925-26, it
i« stated that  where fees have been raised appreciably the result is that
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manIy luniyas are abandoning saltpetre for more lucrative employment’’?
Do I understand Government do not agree with that part of their own
Administration, Report?

The Honourable Sir George Schuster: GGovernment ngree that the falling
off in the demand for licences coincided with the raising of licence fees,
but unfortunately the troubles from which the sultpetre industry is suffer-
ing go rather deeper than that, and 1 am afraid that cven if we reduce the
licence fees, or abolish thenr altogether, it is not going to be possible fully
to revive the saltpetre industry, because that depends on economic causes.
Perhaps the Honourable Member will be satisfied if T say I am very grate-
ful to him for raising this question, and I intend to seec that everything
possible that Government can do will he done to revive this industry.

LooaTiox oF THE INDIAN REFRESAMENT RoomM AT PaTNa JUNOTION
Ramway StaTION.

404, *Mr. Gaya Prasad Bingh: With reference to my question No. § of
the 4th September, 1928, regarding the location of the Indian refreshment
room at Patna Junction Railway Station (East Indian Railway), have Gov-
ernment received any reply from the Agent, Fast Indian Railway, as to
what arrangerments are in contemplation to loeate this Indian refreshment
room abt the Railway BStation, as the FEuropean refreshment room is
located? Are Government aware that ITndian passengers are put to much
trouble nnd inconvenience? How long is this diserimination to continue?

Mr, A. A, L. Parsons: The guinguennial programme of the East Indian
Railway shows that the Agént wishes to take up the remodelling of the
station at Patna Junction in 1930-81. I am sending himm a copy of the
Honourable Member's question and of this reply in orvder that the question
of making improved arrangements for the Indian refreshment room may
not he overlooked in drawing up any plans for the station remodelling.

MoxoroLY oF Rarnway REFrEsEMBNT Rooms BY MESSRS. KELLNER
AND Co. AxD Mgssrs. SernoEr aAND Co.

405. *Mr, Gaya Prasad 8ingh: (a) Are Government awarc that the
firtns of Messrs. Kellner and Co. and Messrs. Spencer and Co., are one and
the same, or that they have controlling interests in one another?

(b) Is it a fact that they have practically a monopoly in railway refresh-
ment rooms in Bengal, Madras, and the Punjab?

() Do Government propose to give them contracts for other Railways
also? If so, what railways? And why?

Mr. A. A. L. Parsons: (o) Govermment are not aware of the exact
relationship between the two firms mentioned, but believe that they are
connected. :

(b) Messrs. Kellner & Co. have the contract on the East Indian Rail-
way and Messrs. Spencer & Co. on the Madras and Southern Mahratta,
Bouth Indian, North Western and Mysore Railways.

(c) The contracts are placed by railway administrations and not by Gov-
ernment. Government are not aware of any proposals for giving railway
refreshment room contracts on other railways to the firms mentioned.



ELECTION OF A MEMBER TO THE COUNCIL OF THE INDIAN
INSTITUTE OF SCIENCE, BANGALORE. o

Mr, Pruidant:l The Assembly will now proceed to elect s Member to
represent the legislative Assembly on the Council of the Indian Institute
of SBcience, Bangalore. There are two candidates whose names are printed

on the ballol pupers which will bo supplied to the Honourable Members
in the order in which I oall them.

(The ballot was then taken.)

—
THE PUBLIC SAFETY BILT.—contd.

M. President: The House will now resume further debate on the Public:
Safety Bill.

Mr. H. @. Oocke (Bombuy : European): Sir, the amendment which has
been proposed that this Bill should bo circulated for the purpose of elicit-
ing opinion is obviously of a delaying nature, and after all the discussion
that took place in Simla and the consideration given to the question sinoe,
I do not think for & moment that the amendment will appeal to the House.
Ar regards the motion that the Bill should go to Select Committee, for
my part, 1 should have been only too glad to have seen this Bill considered
in this House. The original ‘Bill hus already been to Select Committee,
and the changes which have since been made are, in a sense, more or
less insignificant. Therefore, I agree with my friend Mr, Ranga Iyer, who
in his little speech yesterday, (Laughter), suggested that this Bill should
certainly not be oirculated and he also appesred to be in favour of its
being dealt with without its going to Select Committee.

There are various lines of argument token up against this Bill. There
are some who say that the evil does not exist. My friend Diwan Chaman
Lall, I have no doubt, is one of those who will tell us that no such evil
exists in India to-day and that what is called an evil is not merely not an
evil, but is something for the country's good. (An Honourable Member:
““ Yes ") Well, Mr. Chaman Lall'is & man who is supposed to'be in
touch with labour, I believe those who are to-day in touch with labour in
industrial circles like Bombay and Calcutta will not agree with him.
Among those who have scen the distress, T may mention 8ir Purshotamdas
Thakurdas, becanse we have sat together in Bombay to consider this sub-
ject, more than once I think, and it is admitted, I think, by every one
who is really in touch with the troubles of labour to-day that certainly an
evil exists. It may be a Imatter of opinion as to whether wo should have
had such labour troubles without communism, but I believe the better
opinion is that labour troubles have undoubtedly been aggravated by the
communist doctrines which have been sweeping up and down the country.

Then there arc those who admit the evil; but they say that this is nob
the right remedy., Mr. Ranga Iver vesterday appeared to admit that there
was an cvil, but said that India could stand against it; it did not require
legislation. Well, how oould it be possible, when we know that there are 800
millions of illiterate people, who cannot read or write, and who are ean.:ly
fed away with a speech on the village green or in a chawl behind the mill,
to say that these people are quite safe without legislation, and that they

(440 )
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do not require help from Government to combat this evil and to tread it
underfoot? That seems to me to be a very extraordinary notion. From
what we have seen in Bombay, we realise that there has been any amount
of intimidation going on behind the scenes, and 1 think it is not doubted
by snybody in touch with the situation that that intimidation has grown
up as a direct result of the communist doctrines which are being preached
in India to-day. Therefore [ say, it is the duty of the Government to
deal with this matter in the best way they can, and it is ot right for any
House in any country to refuse its Government powers when they are asked
for, as in a Bill like this. They obviously know more of what is going
on behind the scenes than we do. We were given n good deal of informa-
tion yesterday as to what has been happening; but there are certain things
of course which cannot be divulged, nnd I think it is only right that this
House should accept from Government the proposition that the evil will
be met to some extent by this Bill. Whether it will be necessary to follow
this Bill with another, to deal with those who are net brought in under
this Bill, is a serious question and one which I am quite certain Govern-
ment have not lost sight of; but at any rate this is a step. If you take
away the source of an evil, it is quite likely that the growth may die away.
It certain elements of that growth, brought into existence from that source,
are not killed by this Bill, then it will be the duty of the Government to
bring in another Bill and deal with the matter in' some other way.

As regards the provisions of the Bill dealing with confiseation of the
money and treasure, no one will deny that it is very. important to get at
that money and that treasure, if it can be done. It may not always be
eagy, but at any rate I consider those provisions are only right and should
be included in the Bill. The question of publicity, of course, is a very
important one, and if only some additional counter propagsnda could be
set going by Government to counteract some of the communist propagands
which has been going on, it would undoubtedly be a very good thing. It
is very easy to say that, but it is possibly not a very easy thing to effect;
but at the same time I think Government ought to do something to
counternct this propagand: by some other propaganda, and possibly the
soience of wireless may in time be useful to that end.

The question of trinl which has been referred to many times in con-
nection with this debate, that is, the suggestion that a man should be
tried before he is condemned to leave the country or to go to jail, is of
course a very important one. We should all like to sec these people tried,
but if it is impossible to get the evidence together to enable that trial to go
through, then the only effective way of doing it is by means contained in a
Bill such as the present one,

Mr. Ranga Iyer referred to the question of censorship. Waell, that is &
matter again which possibly will help; but the fact that the Government
decided to undertake more rigorous censorship does not mean that this Bill
is not necessary. As long as vou have these communists coming from
oversens to preach their doctrines to ignorant people, as long as the masses
are going to be affected by those preachings, I say that the Government
has o bounden duty to undertake legislation to the best of their ability
to counteract that evil. I hope that Honourable Members will consider
very seriously, before voting against this Bill, the effect of communist
doctrines on the masses. They pose over and over again in this House
as being friends of the masses and anxious to do them good. but surely
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those who have seen the effects of this evil in the industrial centres, must
agrée that what has happened has not been good for labour. Think of
the lakhs and lakhs in wages that have been withheld from labour owing
to the strikes which have broken out. That cannot be good for labour.
Is it seriously suggested that these strikes are going in the end to bemefit
labour? 1 cannot think that that is 8o, and 1 do not believe that is the
general opinion of the House. I hope Honourable Members will think

very seriously before voting against this Bill on this second and last
-occasion.

Mr. N. 0. Kelkar (Bombay Central Division: Non-Muhammadan
Rural): Sir, I rige to oppose the original motion, and in doing so I am not
geing to repeat any of the arguments which I laid before this' House in
Simla but will try to ecover new ground if possible. It is really unfortu-
nate that Government have come with this Bill to this Assembly in this
‘ingistent and nggressive manner. I say the manner is insistent because the
House has already given its verdict upon the Bill; and it is aggressive for
the reason that, not content with the bundle of objectionable provisions
contained in the original Bill, Government have added one more objee-
tionable feature to the Bill, namely, the provision about the forfeiture of
monies and properties and securities. .

Now the first question that arises in conncction with this Bill ut the
present moment is what is the real justification for Government to bnng
in ‘such & Bill even now. Being a man coming from the Bombay Presi-
dency, I will deal more or less with the situation in Bombay, which is said
to be the real justification for the present Bill. The House will remember
that -the Honourable the Home Member, in his speech yestardfsy, made
many points, but most of the points made by him in yvesterday's speech
related to the situstion in Bombay, and very few related to the situation
outside. T suppose he may have once in a way referred to Bengal, but he
referred one after another to events that werce alleged to have happened
in Bombay in connection with one particular industry. T am one nf tltwaell
who regard the situation in Bombay City as very ugly. nowadays, bu |
must add that, as I see the signs before me, the situation 18 g;a;tangtclea;

there is this question as to whether Government could nol really
havzh;::t down their ?oot at an earlier date and gtopped all this ler“l.th‘ﬁ
think Government were for a time dallying or shllly-ahnllymggwl-t- ] (l)t
.evil. In particular, T may refer to the speech of the presen:d ('w'iﬁzzion
Bombay who, immediately after he took up the reins of mml];n ion
in Bombay, received a deputation from one particular industry. | the
reply he made to that deputation, His Exoellency said that, ]:;vm% e
gard to the fact that the strike hmi existed for ?:tt)gtgh (ﬁiﬁbﬁf& s‘Ilthink
isi ink he said, that there was so lttle .
:E?:::?pnrgi;élcﬁl:ed to me by that aEaech li;;malff waadperg:ﬁs 15??:; 1;1}11:1: ?:1111?3
i i is Excellency himself reierred.

‘:c:?e:ﬁeu:‘ans ?::ﬁil:m.‘lﬂgt f'vnical, or that it was a utrmghifforwa.rc}dmplg' :;11\12
it was oynical and ironical, w‘lilt!.{l «.mrr“xEl onlghﬂa%r :E‘aﬁ e:'ti:ll:aguto n;?resuine
" But it was a straightforward repiyv. n
r'l?:t'.‘ ' i:nl;epr]z;entad a true atati of things, wh!ch ineans th:}: ln_:ll;\tt;ogf ;:g
tact that the strike had lasted eight months in B‘E?c;‘:b:]}l”thai ﬁ;,: uf.hink o
not become so serious as to require sttenh{m- e sor;qething bout

mav assume, as rensonable men and people, W
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.even Bombay City, that the present evil in’ Bombay city may only be a
passing phase and we may soon tide over it

Then with regard to the resources of Government and the police I think
they are absolutely sufficient. Have not the Government dealt with similar
situations in the past? I know of at least two or three very ficroe riots
in Bombay City which the Government was able to put down after a short
space of time. Then therc was the difficult tusk of rounding up hundreds
of Pathans in one night. It is a feather in the cap of the Bombay police
that they were able to do so, and it proves conclusively that if they really
mean to deal with the situation in an effective manner, they have the
means and the resources at hand.

Then I may also refer to the pressure of public opinion, both the gene-
ral public opinion and the opinion of one partieular clasa. in this respect.
Of course the general public opinion must have its own effect, even on the
working population, hecause they work side by side as neighbours in the
same city. But I would particularly refer {0 the pressure which is being
‘brought to bear upon these workers and strikers by the small business men
and the traders and shopkeepers with whom these workers come into con-
tact:- Now both these two clasres of people, the shopkcepers and small
‘business men and the workers, have lost enormously during the strike.
‘The worker has lost his own credit with the small business man, and the
small business man in return has lost many things. He has lost his credit
in his turn with the big dealer, with the wholesale dealer, and he has lost
all hope of recovering arrears from these workers, as also lost his current
custom. So the small business man, with whom the worker comes jim-
mediately in contact, has lost in three different ways, and I am quite
sure that, as there is no escape to the worker from the small business man,
or to the small business man from the worker, the pressure wielded on
each other by these two classes will uliimately have its effect.

Then attempts are being very scriously made with regard to arbitration,
and T am entitled to presume that these efforts will succeed. As u parallel,
take the case of the hig nations who also hope to succeed in avoiding war
in future hy reference to arbitration and seftlement. Now laok at the dif-
ference in the state of these big mations and the state of the smandl work-
ing class people. The nations are all armed 1o the teeth, ns they say.
Some nations have {o defend themselves.  Other nations have {o acquire
and defend and maintain their Empires: and thev have perhaps the whole
world's wealth to grab. That is the great incentive to them (o try the
strength of arms and to win wars. notwithsltanding any T.eague of Nationa
or nrbitration. But what, ou the other hand, has the small worker to lose?
He loses his business and he Joses his life in the barguin. So ns belween
big nations and these small workers, T think these small workers
have every inducement to come to a settlement nbout their quarrcls
ns soon as posaible. The latest we hear from Bombay is that the joint
conference of millowners and workers have come to n scttlement about the
standardisation which, if not the sole, was at least one of the causes of
discontent. Then again the Fawcett Commiitee has practically come to the
end of its labours. T do not know the exnet {ruth about it, but T am told the
Committee has lessened the reduction in wages, but has maintained it
for the greater part. T am told that the reprosentativer of the workers
have almost agreed to accept that reduction in the wages.

8ir Victor 8assoon (Bombay Millowners’ Association: Indian Com-
merce): Question !
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Mr. N. 0. Kelkar: As I have alrcady said, my friend may be in a better
position to know than I am, but that is my information.
An Honourable Member: That is not right.

_ Fl'. N. 0. Kelkar: But on both thess points, namely, standardisation
of wages and ctficieney on the part of the labourers and about the reduc-
tion of wages, both parties are practically coming to o settlement, and
the lutest news that I read in the newspapers wus that the mills are already
working: I should like to be informed how manv mills are not working.

8ir Victor Sassoon: All stopped.

Mr. N. 0. Kelkar: Then the newspaper reports must be untrue. For
my guarantee 1 could paint to certain items of news in the Bombay papers.

Then, Bir, there is another matter. After all, the whole animus which
has been gencrated by the strike, which has lasted for several days, could
not have exhausted itwelf. The battery has been charged and it is not yet
exhausted: 1 can presume it. But there is one consideration, that even
those who are exposed to the results of this animus are in no worse position
than some of the other people in Bombay. Take the average citizen of
Bombay who is waylaid by a Pathan; or take the occupant of s lonely
bungalow in a Bomnbay suburb; are not these people equally exposed to
the animnus of their encmies? Why should the mill worker or mill manager
or muccadam feel himself exposed in a greater degrec to violence al the
hands of people in the mill aren or amongst a lot of people?

Then, Sir, the second paint I would like to make is that the objective
of the Bill is in oll conscience u very small one. If, as I allege, the objec-
tive is a small one, the Bill is unnecessary. But if the objective or target
of the Bill is intended to bhe a large one, then I say that the Bill is inade-
quate and insufficient. Therefore, 8ir, whether it ix unnecessary or in-
sufficient, it is wseless. Now, Bir, to whom does the Bill really
apply? Let us find that out. It docs not, in the first place, apply to an
Indian British subject. Becondly, it does not apply to a British subject
ordinarily resident in India, and it does not also apply to the subject of a
State in India. With regard to .alicns, it hag already been pointed out
—and I accept the correction from the Home Member—that foreigners and
aliens can be dealt with under the Foreigners Act. Thercfore it comes to
this: that the Bill docs not apply to Indian subjocts; ic does not apply
to State subjects, it does not apply to aliens and furthermore it does
not apply to any one who has regularly resided or maintained a residence
in India, or has carried on any trnde, business or profession, or held
anv office or employment in Indin and for the purposes thereof has resided
in Tndia at regular intervals during that period. After thus enumerating
nll these categorier of people, to whom this Bill does nof apply, what
i« the real residue? Only a handful of people can be really affected
and must be in contemplation under this Bill. When T say ‘‘handful,”
T should say that the fingers of vour hand will perhaps be too many to
mention these people who nre in contemplation in the present Bill.

. An Honourable Member: What ahout the future? _

Mr. N. 0. Kelkar: Throughout (bese days we have been hearing only
of two names, Spratt and Bradley, Bradley and Spratt, nothing more-
I might make a rhvime about it and say:

‘ “Bradley and Spratt and Spratt and Bradley
They have together mnde a very fearful medley
for the Government.



THE PUBLIO BAFETY BILL. 445

Of these two, Bpratt has been put up before the Court and prosecuted,
snd with what result? A Civilian Judge of the High Court, who was
once a Legal Remembrancer of the Bombay Government, heard the case-
with the assistance of a jury, und he accepted the verdiot of the jury and
acquitted Bpratt on the ground that there was no evidence disclosed against
Bpratt. So Spratt is disposed of. Then Bradley remains. I think that
Bruadley, - that single individual, fearful and formidable though he may be,
must have o limited capacity for evil, because he has been found out as-
working only in Bombay and causing nll this trouble.

Agnin, Sir, 1 come back to the point that all the -allegations sbout the
unrest and disturbances are confined more or less to the City of Bombay
at the moment. (An Honourable Member: ‘‘No, no.”). As regards
strikes in Bombay, have not these strikes existed long before the name
of Bolshevism was heard in this country? The strike is admittedly a
legitimate weapon to be used as between master and servant, and even in
England it has been recognised. Therefore, Sir, I think that the Bill is
ton hig n weapon to be used, intended as it is. against so very few and
ascertained n number of individuals. You can alniost mention them name:
by name.

Mr. K. Ahmed (Rajshahi Division: Muhammadan Rural): How does
it hurt you then?

An Honourable Member: Give it a chance.

Mr, N, 0. Kelkar: You cunnot ask us to pass such a difficult and.
objectionnble measure as this Bill with such a small objective. It is very
like, I may say, using u Nasmyth hammer to kill a fly; or, if I may offer
you unother metaphor of my own creation, it is like using a tractor-harrow
to comb out a few fleas from the head of a gypsy woman. (Laughter.)
The question therefore is why not try other remedies than coming to this
Assembly with this Bill?  (An Honourable Member: ‘‘What one?'’). The
question is, what is the renl remedy? I think I mentioned it at Simla as
onc of the remedies—nnmely, the manipulation of the passport regulu-
tions. 1 still stick to that argument and contend that much can be got out
of the use of thut remedyv. Then again I have got something else to sug-
gest this time and {bat ix, rather than asking the Assembly to co-operate
with the Government in thiz objectionable Bill, should not His Excellency
the Governor General himself take upon himself the responsibility of issuing
an Ordinance? It will remain in force for six months without the As-
sembly having got anything to do with it- During those six months vou
can comb out all these undesirable Britishers and deport them, and im-
medintely on that, as a supplementary measure, you can put your passport
regulations all right and begin the manipulation at the other end. Why
do it at this end? 8o, with the Ordinance to be issued by the Gov-
cenor General and the proper and effective manipulation cf the vassport
ruies ot the other end, I suppose the Government of India can get really
what they want. T may at once say, Sir, that I am not one of those who-
have got any sympathy, or much svmpathy, with the mere mischief-mon-
gering Britisher who comes into India with his propaganda. I would also
say that here are a number of capitalirts in this country who are going
to objeet to this Bill; but you cannot certainly allege that these capitalists
are in lengue or unison with communism. Therefore, 8ir, you must reallv
sppreciate our objection to the Bill and the objection which the Indiarr
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capitalists themselves raise. 1 just read in the papers that the Bowmbay
Merchants Chamber and Bureau, itself a capitalist body, has actually passed
a resolution saying that while it will co-operate with Government in any
other reasonable measures that may be proposed in this respect, it is posi-
tively against this particular piece of legislation. Therefore I say that
the objective is & small one. This i a big measure and it is going to be

made applicable not only to Bombay City but to the whole countrv and
for all time.

An Honourable Member: For five years only.
‘Mr. N. O. Kelkar: For five years; I accept the correction.

Now, I come to my chief objection to the Bill, and that is an objection
-of principle. By this Bill Government is going to institute in this country
a kind of Star Chamber, and is asking the Assembly to co-operate with
them in instituting that objectionable institution. There is one point of
difference between the last Bill and the present Bill. It is this. Where-
as in the last Bill the High Court Judges were to form a Bench, in this
particular Bill, Sessions Judges have been imnentioned to form o Bench,
and not High Court Judges, and I think that is a very important point
of difference to be noted.

Now, the question is whether the High Courts have expressed their
opinion on this measure. 1t is really significant that the High Courls
have refused to co-operate with Government in regard to this Bill. It is
vory likelv that the High Courts with a high judicial dense, must have
refused to look at this measure. Thev must have refused point blank to
-do this dirty job for the Government.

The Honourable Mr. J. Orerar (Home Member): Will the Honourable
Member kindly state' what authority he has to make that statement?

Mr. N. 0, Kelkar: That is my impression.

Mr, XK. Ahmed: How do you infer? There must be some logical con-
clusion. What authority have you to make that statement?

Mr. N. 0. Kelkar: As I said, that is my impression. If it were only a
question of making any addition to the strength of the High Court Judges
to form a Bench, that would have been a different matter. But what are
the real facts? The work that will be thrown upon the Bombay High
Court, ¢.g., will be practically a flea-bite, when compared to the enormous
amount of work which is already on the hands of that High Court. So
far as I know, there are heaps of dung hills of arrears of work already in
the present Bombay High Court—thanks to the fastidious and routine-
loving nature and the dilatory inethods of the present Chief High Court
Judges of Bombay.

My second objection of principle to the Bill is that it makes certain
ncts offences which either are not already offences, or it seeks to make
certain acts offences under the Bill which ought not to be made offences.
Now. if they are offences under the ordinary Penal Code, it follows also
that they should be dealt with like other offences under the Indian Penal
.Code. On the other hand, there are certain aots which are sought to be
made offences under this Bill which, I do maintain, ought not to be made
.offences, and in this connection I would merely refer for a momtent to the
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unlawful interference with the ownership of property. That is really a
very big question. 1t sounds only like & dogma or a theory, and I am of
opinion that such a theory, or it may be a dogma, should not be penalised..

Then there is the question of forfeiture of money and property. If
there is one argument for which one might support the amendment of
my Honourable friend here, it is this innovation about the forfeiture of
money in the hands of binking establishments; and I would really like
this Bill to go out for this reason, if not for other reasons, for eliciting
* public opinion; beeause, I am quite sure that the banking establishments,

even in this country, have got such a tradition and sense of privilege of
their own, that they would rightly object, in my opinion, to the new
disabilities that are being put upon them and the interference that is
threatened in their work.

Then my lust objection to the Bill on principle is that, once we make
curselves & porty to this Bill, it is bound to have its natural reactions-
and repercussions in other ways. Something was said.about it: of course
it ie not the intention of the (Government to take action agasinst Indian
communists, But who knows what Government will do? There are the
guarded words ‘‘for the present’’, which mean that, immediately you pass
this Bill, Government may come back to us with a new Bill dealing with

Indian communists, or they muay begin to operate the objectionable Regu-
Iation of 1818.

Mr. K. Ahmed : Tt may be just the other way round; a new Bill may
not be necessary. o

Mr. N. 0. Kelkar: Now, I shall briefly deal with one or two larger
aspects of the Bill. 1 have already said that we in India do not like cow-
munism in its extreme form, and if I may give one reference to the public
cpinion prevailing in India about communism, in respect af least of one
doctrine of it, namely maintenance of private property. I may at once
refer to the Nehru Report in this connection, and point out that the
Nebru Report does give a guaranioe to maintain the institution of private
property; and if we may suppose that the Nehru Report concentrates the
enlightened public opinion of India, then you have in it a very good
guarantee about the mraintenance of private property. That guarantee is
in conflict with the dogmar of the Soviet. That should prove to the
House that Tndia is not going to tolerate all this nonsense about the aboli-
tion of private property.

: Mr. K. Ahmed: And the Moscow money will be inherited by the real
eir,

Mr. N, 0. Kelkar: After all, Siv, the question of the abolition of private
preperty is a question of opinion. It is after all o theory; and even taking
the Soviet dogmn at its best or at its worst, it comes to this, that Govern-
ment seeks to tilt at a mere doctrine, o socio-economic or politico-economic
theory,—nothing better or nothing worse than that,—but the real point about
that theory is that it does not harm anybody. Tt is the possible harm
resulting from this Bill that is objectionable. Of course, violence in any
form or shape or at the hands of anybody we at least, in India, would
stoutly oppose. But with regard to mere penalising theories, I would ask
sowe of the Membera of this House to remember if they have read John
Morley’s book ontitled ‘‘Compromise’’. He has stated there quite expli-
citly with regard to opinions, that anybody has got the right of expressing
hi~ own opinions, whatever they may be, however extreme they may be.
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He has actually given one instance of freedom of opinion to the effect
that it is open to anybody, to any Britisher outeide the Parliament, or in
the Parliament, to say that the Crown of Great Britain may be put into
the melting pot. There is nothing wrong in saying that, because, after
all, it is a mere Lheory, and no violence or any serious results are going
to follow fromn that theory; and so long as a mab only sticks to that dogma,
theory or opinion, he cannot be punished. That is what John Morley him-
self has said. We find also, side by side with this, that Soviet literature .
-or Bolshevik literature is actually being allowed to be brought into Britain
und is being tolerated to be read by the British public with impunity. After
all, the literature about the Soviet and Bolsheviam that we get in India
is an infinitesimal fraction of the whole literature that is dumped into
T'ngland and which is being read, devoured and digested by the British
public. 8o far as I can see, there is no prohibition against tﬁe dissemina-
tion of guch lilerature in England. I may be wrong again in this matter,
und I would really feel obliged if the Honourable the Home Member would
put before the House the provisions that are used in England itself about
putting a stop to the Russian or Bolshevik propaganda ‘being carried on
ino England. What are the real facts? What is the present Act, and what
are the prohibitions issued against literature and propaganda of this kind
in England itself ?

Then again there is an independent testimony to the toleration which
is being accorded to the Soviet propaganda in England itself. For after
all the Labour Party has got such a thing as the extreme social democratio
party or even a communist party in it; and I want to be told, if it is a fact,
that the Labour Party as a whole, has out off this gangrenous limb from
it. 8o far as my informmation goes this extreme wing, which is fraternising
avith Bolshevik propaganda, is still an organic part of the Labour Party
in England. If that is so, then it follows that it is not a thing which ought
to be dealt with by legislation here.

Then are there not comniunist M, P.’s in England? What about them?
Tuke the case of Mr. Suklatvala, for instance. He is an M. P. He.is &
Bolshevik, he is o communist, and he has expressed his belief in communism
openly. He makes no secret of it, nnd vet he continues to be a Member
of Purliament, without any action being taken agninst him, even with re-
gard to his utterances made when he is not behind the shield of Parliament-
ary privilege. What hns Government done to Mr. Saklatvala? The real
thing is this, that in England they are more tolerant than the British
‘Government in this country. They have been for generations past giving

quite equal treatment to opposite kinds of doctrines in this

12 Noo¥. matter. They allow full privilege to capitalism to speak out ite
.own mind and make its own propaganda. They allow communism and
extreme forms of social democratic principles also to make their own
propaganda in England. And that is the real attitude for any
Government to take, namely, allow equal opportunity and equal
freedom of opinion to opposite doctrines of any type. For the
last fifty years, England has seen sociglism advance step by step,
and stage by stage, and England has not vet put its foot down agamst
the growth of socialism end its gomg up to the point of communism.
(An Honourable .Member: ‘“‘No, no’ (Another Honourable Mgmber:
“‘Yes”') And if we may care to characterise what is really actually
happening in India at the present moment, T will only say that thev are
the mrere beginnings of the growth of an Indian Social Democratic Party
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to which nobody can take exception. Capitalism is thriving in India, and
why should not the other theory also go on here, so that the people may
be able to judge for themselves which of the two is better and more useful
for the country? Then, there iz ono more thing and it is this. England
has tolerated this propaganda about social democratic principles for the
reason that materislly no violence results from these activities. That ia
the experience in Ingland, and that T assure this House will ultimately be
the effect in India also. Propaganda will certainly go on, preaching there
- will be, dogmas and theories will flourish and will have a full life even in
this country, but I may assure the House that, after all there will not be
much violence directly resulting from these theories. For even otherwise
have we not got enough of crime already in this country? The Honour-
able the Home Member was reading a sort of diary as to what happened
in Bombay during the last two months. If you read the Bombay news-
papers at raudom, you will find therein murders and other acts of viclence
going on from day to day and how are you going to account for all that?
Are they in any way due to this Bolshevik propaganda? Certainly not.
There are other elementa, evil slements in human nature, which find their
manifestation in every city. Therefore it is not right to confuse matters
and mix up the results of the ordinary human mind with the results of
the preaching of a particular theory even in Bombay City. In England,
as I said, the Social Democratic Party and the. Labour Party have been
working for the last fifty vears, and with what result? There has not been
any violence. There has not been any revolution. I myself have seen the
strike of the Triple Alliance in England in 1919. I saw with my own eyes
how that strike failed. Then, again, take the general strike, which was
perhaps a more formidable strike, and which happened in FEngland in
1928. It had almost led 1o a civil war; such at least were the fears of those
.who contemplated the results of a successful general strike of that character.
And vet what was the result? The rationally minded Labour leaders never
participated nor encouraged that general strike. It-was only the extreme
wing, and a very small fraction of the Labour Parly at that. Such extreme
wings there will always be in any country, but they will always be out-
numbered by the more rationally minded men in the country. One parti-
cular fact nbout this general strike of 1926 I may mention, and it is remark-
able for this renson. Sir John Simon led n campaign against this general
strike in England in 1826, and how did he achieve the result of defeating
the striko? By the manipulation, if I may say so, of the little finger of
that subtle lawver, by a little manceuvre of goin% to a Law Court he got
the whole genernl strike of 1926 abolished and finished. If really there
were elements of violence hehind that general strike, that strike would not
have ended as it did then. Therefore, my point is that, though there are
these dogmatic preachings and furious preachings sometimes about
Bolshevik propaganda, there are not real or substantial elements of violence
behind that propaganda. (Mr. K. Ahmed: ‘It is a matter of opinion.’’)
And in this connection, I would just quote Mr. Hubert Bland, who gives
expression to the resulting and prevailing opinion abhout the possibility of
socinl revolution actually taking place in England. He says:

“The physical force man, like the privileged Tory, has failed to take note of the
Aux of things, and to recognise the change brought about by the ballot. Under a
lodger franchise. the barricade is the last resort of a small and desperate minority,
a frauk confession of despair, a reduction to ashurdity of the whole Bocialist case.
TRevolntionary heroies, natural and unblameable enough in exuberant puerility, are



450 LBGISLATIVE ASSEMBLY. [6Te Prs. 1929.

[Mr. N. C. Kelkar.]
illn'lll;ec'i]c babblement in muscular adolescence, and in manhood would be criminat
olly.”

Here is a prominent Labour Party man expressing this view. He continues:

“The threat of shocking clamour of bloodshed is hound to create in any society,
a revulsion among the humane section of the middle classes and also the working
clwsses. The section which is blinded by class prejudice to all seuse of social res-
ponaibility is the only class which treats personal violence from the working class
with » superstitious terror that defies enlightment or control. Some one has said
that during the agitation made by the nnemployved in England in 1887, the OChief
Commissioner of Police in England started at his own shadow and mistook Mr. John
Burns for the French Revolution.’

Here, in this case, I may add, however, that the cap fitted on both heads,
the heads of the people un either side, for we have known that people like
Lord Bramwell, blue blooded aristocrats, openly said, as Presidents of
respectoble Societies from their high place, that they would come out into
the streets and oppose physical force if there was a question of the abolition
of landed classes. Here, therefore you have got people on both sides; here
is Lord Bramwell giving a threat of revolution and physical violence, and
why should it not be tolerated and taken at its proper value when coming
from a working class man?

There is only the other argument which I will touch, und it is about the
vouth movement. I am not going to say snything sbout the Youth move-
ment, for we all know how both to cherish it and treat it at ite proper value.
The youth in India will be for ever what it has always been, not only in
Indin, but everywhere elre in the world. I will mot say anything further
than that about youth. It is perhaps as it should be—just a little super-
ficial in its thought and thinking and just a little exuberant in its expres-
sion. Beyond that, I will not criticise the youth of this country or any
other country. And mind you, it is not only the youths of this country
that nre showing these signs. It is a coming movement, and as Dr. Moonje
and Mr. Jayvakar pointed out, it is up to Government to take full advantage-
of the Youth movement, by directing it in proper channels and giving it
all facilities for the expression of its youthful vigour and enthusiasm.
People in England had to pass through this phase themselves. Take the
white bearded Bernard Shaw of the presenl duy. He was al ole time
a vouth himself. He himself has passed through a phase of thought and
activity which might have been called revolutionary in his time and I
would not like to point to this fact of his once having passed through that
phase but with a view to the ultimate results which he points out; and
in this conneetion T will just read an extract from one of his Fabian Essays
and you will like to hear it. He says:

“"Numbers of young men, pupils of Mill, S8pencer, Comte and Darwin, roused by
Mr. Henry George’s 'Progress snd Poverty’ left aside evolution and free thought;
tovk to insarrectionary economics; studied Karl Marx; and were so convinced that
Socialism had only to be put clearly before the working classes to concentrate the
power of their immense numbers in one irresistible organisation, that the Revolution
was fixed for 1888—the anniversary of the French Revolution—a{ latest. T remember
being asked satirically and publicly at that time how long I thought it would take
to get Bocialism into working order if I had my way. I replied, with a spirited
modesty, that a fortnight would be ample for the purpuse. When I add that 1 was
frequently complimented on being one of the more ressonable Bocialists, you will be
able to npgreciuto the fervour of our conviction and the extravagant levity of our
practical ideas. The opposition we got was uminstructive; it was mainly founded on
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the nssumption that our projects were theoretically unsound but immediately possible,
whereas our weak point lay in the case being exactly the reverse. However, the
vears sifted and sobered us. ‘The Bocialists’ as they were called have fallen into
Tine #s a Bocial Democratic party, no more insurrectionary in its policy than any
other party.”’

1 have quoted this pussage to show you that you need not bave any fears
‘about undesirable things coming from this youth movement. It is a legiti-
mate movement. It was bound to come. It has come. It will goon. It
has got n foothold in the country. One vouthful generation always succeeds
.another vouthful generation. There is never a stop put to the sucoession
-of vouthful generations. The whole country is advancing. Free thinking
is advancing—free thinking not only in politics and economics but in the
social and religious departments also. Therefore all things asre moving to
a very happy result, and the vouth movement is one of the signs. 1 there-
fore say that, neither the youth movement in thris country, nor the growth
-of socinl democratic party principles in this country, are such that Govern-
ment should come forward to this Assembly with this drastic and repres-
sive mensure of legislation. Lastly, I will say one word about the nrgu-
ment of responsibility which was brought forward yesterday by my friend
Mr. Cosgrave. He said ‘‘This House must not be irresponsible’’. T will
answer him in a single sentence and say, so long as you do not give us the
real responsibility, do not give us the opportunity to occupy those benches,
and keep us confined to these benches; so long as you do not play the manly
game of in and out of administration, so long the irresponsibility of this
House must continue. There is practically no responsibility upon its head.

8ir Denys Bray (Foreign Secretary): Ordinarily, Sir, when my Honour-
able friend Mr. Kelkar gets up to speak, I settle myself down in my chair
for n delightful half hour. For I greatly enjoy his charm of manner, his
urbanity of speech, his delightful quips and literary anecdotes, his touches
of humour, the tolerance and moderation of his views. To-day I missed
my usual enjoyment. For I find great difficulty, Sir, in transporting myself
from the atmosphere of the Bill—an atmosphere heavy, electric, charged
with danger for India—to the atmosphere of Mr. Kelkar’s delightful debat-
ing society. Mr. Kelkar says that no elements of violence are behind the
communist propaganda! Let him listen once more to the burning words
of revolutionary sincerity which are made to stand again and again as the
prelude {o the communist creed :

“Communists disdain to disguise their purpose. They give notice to the wide
world that it is through the overthrow of the whole social order as it exists and
through its final down-crash alone that their grand aim can he accomplished.”

An Honourable Member: Mere words,

Bir Denys Bray: Words which they themselves have translated into
actiog! With India’s safety at stake, are we really to chop logic over +he
doctrinaire rights of the individual, the non-Indisn individual—let me under-
line it agein-—the individual from outside, the stranger in India's gates, to
come to India and disseminate a poison deadly to India, corrosive of her
social life? With India’s safety at stake, are we really to indulge in
archeological research into the armoury of the executive, and guess whether
this or that rusty, unhandy weapon cannot be used to ward off India's
peril? Are we really at this stage to split straws over adding to the
armoury of the executive—an executive, irresponsible, imperfectly responsive,
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imperfectly Indianised, bureaucratic, an executive democratically impos-
sible if you will—and yet, for better or worse, the executive with India's
safety for the time being in its keeping? Is this House, when India’s
safety is at stake, once more to halt between two opinions?

For mark, 8ir. Neither to-day nor yesterday nor during those long
summer debates was a voice, u serious voice, raised in defence or extenua-
tion of the poison or the poisoners with which this Bill seeks to cope,
All through those debates last summer there were strong undercurrents
in every quarter of the House of revulsion against the poison and the
agencies that sought to disseminate it. True, above the undercurrents there
lay a spurious calm, aun indifference induced, where it was genuine, by &
superb racial pride. Tt filled me with a thrill and a glow then. Yesterday,
when I caught some of it’in the labyrinthine mazes of Mr. Ranga Iyer’s
speech, it seemed to me to have lost something of its freshness. Bub the
confidence itself is superb, a confidence that, be the poison ever so deadly
to other races, to other countries, India—or rather I should say Hinduism—
for my Muslim friends were more robusi, less passive, more combative in
their rucinl and religious pride—a confidence that Hinduism would be left
unmoved und immovable us this invasion, last of many invasions, passed
over it. Unmoved, immovable? If T believed that, I should not be
standing here now.

But, note with me, Sir, the immensity of difference between the invasions.
of the past and the invasion that is seeking to make its way over Indiw
to-day. No longer has India to face an invasion of force against force,
matter against matter, and invasion bent on a material conquest. To-day
the invader comes in the guise of philosopher and friend . . . . . .

- An ‘Honourable Member: Like the British people!

8ir Denys Bray: . .. .. bent on a conquest not of matter but of
mind. He comes to his victims in many guises. But at no time ‘s he
more dangerous—-and here T would turn aguin to my friend Mr. Kelkar—
than when he comes like Mephistopheles of the fable,~fable? It is,
ithe embodiment of evil eternal!—nnd passing by minds set, mature, welt
Lulunced, offers the lure of its poisonous gifts to the inunature, the
vdolescent, the vouth of Indin.

Tt is this thought that has driven e to my feet. For I cannot expel
from my mind and conscience the memory of my own youth. How gener-
ous, how liberal, how imnpressionable, how receptive of every wind of
doctrine were our minds in the flush and fervour of that youth at Oxford!
Any doctrine, however wild, however visionary, however Utopian, that
seemed to us to have the power to level out some of the cruel inequities
and inequalities of the realities of life—how potent wus their appeal!
Potent? Long after the doctrines themselves have been weighed, found
wanting, discarded, their appeal remains, I suppose, colouring one's thoughts.
and feclings to one's dying day. But with all my heart T thank whatroever:
star that guides my moving that communism was not allowed to shed its
dendly nightshnde upon our youth. For, mark this. Unlike those rebellious
doctrines of your youth, Sir, and mine, there is nothing relective about
communism. Communism does not permit of selective treatment. You
copnot take from communism this idea or that impulse, and leave the rest.
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With communism it is all or nothing. ‘It is through the final down-crash
«f the whole sociul system alone that its grand aim can be accomplished.’”
Shall we, now that we ourselves have arrived at drab years of discretion,
look on unmoved, while our youth has this poison insinuated before it? Can
anyone who remembers the plastic, impressionable age of his own youth,
can we, whose youth was sheltered, look upon the gradual approach of these
pernicious doctrines and remain unmoved, inactive, unafraid for India's
youth? Not I for one! And it will be a sorry dasy for India when the older
generations cease to be afraid for their youth, and are content—what an
i(}le Sm;;ty word! But I cannot find the word I want—content to remain
afraid of it.

The Honourable the Home Member addressed an appesl, as I under-
stood it, to the Leader of the Opposition to lay aside the role of oppusition
for opposition sake, in & matter so close to his heart and ours, I would
appeal to another Honourable I’andit, Leader of the Nationalist Party,
leader—and this is far nearer my thoughts—leader, as no man I know is,
leader and inspiration of Hindu vouth. I appeal to him dispassionately,
for he knows far botter than I the perils by which Indian youth is environed.
T appeal to him coolly, for he is always alert to feel the sineerity in others;
with confidence, for I know the intensity with which the flame of devotion
to young India, the fuller India of to-morrow, burns in his breast. I
appeal to him, myself a devoted servant of India, to let me share with
this leader of Indian youth the glow of a common purpose -and let me
follow his lead in the passing of this Bill for the better safetv of India
and India's vouth. (Applause.)

Diwan Ohaman Lall (West Punjab: Non-Muhammadan): 8ir, it is
difficult to get away from the spell of the infrequent speeches delivered
by the Honourable Sir Denys Bray, and if for no other reason, let me
from this side of the House congratulate him on the manner of his speech..

An Honourable Member: What about the matter?

Diwan OChaman Lall: I am asked what about the matter of Sir Denyw
I3ray’'s speech. 1 intend to deal with the matter of his
specch  and that iy the reason why I have stood up to
gpenk  this afternoon. What does 8Sir Denys Bray say? He says
that India’s safety is in danger and that therefore we, to-day, must
not split hairs over this or that rusty weapon. He presumes that the
eafety of India is at stake, and then proceeds to assume that once the
sefety of India is at stake, any weapon that the executive cen recom-
mend must perforce be given into their hands. The whole question is,
r1e we going to empower the Executive with the weapons which they can
vse without resort to the ordinary law of the land? Are we going to
empower thom with extraordinary weapons which they have no business
to use in the enlightened age in which we live to-day? An Honourable
Member speaking vesterday, I think it was Mr. Cosgrave, turned round
and said that somebody reproached him that the legislation before the
House savoured of the Star Chamber method. He turned round and
denied the fact that it had any taste whatsoever of the methods which
are famous in history and known as Btar Chamber methods. May I re-
mind him what the constitution of the Star Chamber was? It was &
eonstitution similar {o the one which is being set up under this Bill. Now,
under this Bill, three Sessions Judges are called upon by His Excellency
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the Governor (General to adjudicate upon cases brought before them and
on the evidence brought before them, to which the aceused has no right
of access. The accused is given just a general statement of the offence
that he is supposed to have committed, with no facts und no figures and
no data and no dates; and vet he is to be content with whatever is given
to him. Discretion is left to the three Sessions Judges chosen by the
Executive to act on the documents handed over to them, documents
which have probablv been comcocted by the police, documents perhaps
which have been forged by the police (An Honourable Member:
“‘Question’’), snd documents which will not stand the test of the ordi-
nary law of evidence. If the ordinary law were to be made applicable
to such cases, the procedure would have been different and the evidence
would have been placed before the open Court and the accused and his
lawyer would have had the right of access to them. This is, Bir, exactly
what happened something like 500 years ago in the land from which my
Honourable friends hail. Here is described what the Star Chamber did:

*“The Star Chamber took notice of riot, murder, forgery, felony, perjury, fraud,
libel and slander, duels and acts tending to treason as well as of some civil matter,”

and I am certain, Sir they would have included communism, if com-
munism had been known in their time:

‘its_procedure was not sccording to law. It dispensed with the encumbrance of &

jury. It could on rumour alone.. It could apply torture, it could inflict any
penalty but death. It was thus admirably calculated to be o support of order against
snarchy,”

exactly what my Honourable friends over there have been saying about
thiB Bill.
“or of despotism against individual and national liberty.”

FExactly what my Horourable friends over there have been saying. When
my Honoursable friend said that this Bill did not savour of Star Chamber
methods, he should have been more careful in regard to the history of
the Star Chamber. He should have known what the history of the
Chamber had been. I say again deliberately and would stand the
challenge of any Member of this Housé I repeat that it does savour of
the Star Chamber methods and that the persons who are on trial . .

Mr. W. A. Oosgrave (Assam: Nominated Official): On a point of
explanation, Sir. May I say that the Star Chamber was never mentioned
n yesterday’s debate cither by me or by any other speaker. It is an
entirely new point. - )

Diwan Chaman Lall: Perhaps the Honourable Member's memory fails.
Anyhow that is not the point.

8ir Victor Sassoon: But that is what he says.

Diwan Ohaman Lall: It is not phe point whether the Honourable
Member does or does not conmsider these methods to be like the Star
Chamber methods. It was, 1 repeat again, mentioned on the floor of the
House yesterday. Probably the Honourable Member does mot remember
it. But that is not my whole argument. The point that I want to
drive at is this, that the persons who are on trial are not Mr. Bradley or
Mr. Spratt, but the persons who are on trial are my Honourable friends
Sir Denys Bray and his colleagues who are sitting over there on the
Treasury Benches.
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8ir Victor Bassoon: We do not mind.

‘ n];iwa,n Ohaman Lall: My Honourable friend says that they do not
mind.

8ir Victor Sassoon: We do not mind being on trial,

Diwan Ohaman Lall: That is just the tragedy of it. When the
Englishman crosses tc this side of Suez, he forgets all the traditions which
make hitn an English gentlemun. (4n Honourable Member: *‘Question’’.)
l challenge my Honourable friend who questions this, to get up in his
own country and advocate legislation of this kind, arbitrary legislation of
this kind, and see whether he can command either respect or attention
of his people. Is there no Communist Party in Great Britain to-day?
Has that been declared an unlawful association? Has any man in
Creat Britain to-day demanded such executive powers as the Honour-
able Members over there are demanding from us? And yet it is a well
known fact that there is in existence & Communist Party in Great
Britain; it is & well known fact that it is & very powerful party; it is a
well known fact that it elects even Honourable Members to the House
of Commons. (An Honourable Member: ‘‘One Member”.) The Hon-
curable Member surely knows history. He knows that several Mem-
bers were put up fer election. (Laughter.) I want to know from my
Honourable friend over there, who interrupted me, whether it is a fact
that the Communist Party of Great Britain has been in existence for u
consideruble number of years, and whether it ig & fact that on no occa-
sion has the British Governmenl ever suggested the use of extraordinary
powers to cope with what they call in this country & menace. If legisla-
tion of this kind is not desirable in Great Britain, why, I ask, is it cup-
posed that legislation of this kind is desirable in this country. When
the Honourable the Home Member spoke on this motion last time in
Simla, as far as I can recolleect he predicted the practical breskdown of
the entire social, religious, moral and material fabric of this country if
this menace wos not stemmed in time. My Honourable friend was not
ellowed the use of this extraordinary power in order to stem this menace,
and scversl months have elapsed since he. spoke at SBimla. May T ask if
the social, religious, moral and material fabric of this Nation hus broken
down?

The Honourable Mr. J. Orerar: 1 never suggested that the 'social,
morul and materinl fabric of this Nation would bresk down in four
months,

Diwan Ohaman Lall: My Honourable friend ssys he did not say that
it would break down ir. four months and that it was not an urgent measure
which the Goverment wanted. What was the urgency then, if within
four months he could prove nothing, nothing whatever which would
induce any man to believe that anything has happened to distupt this
Nation? Let me refresh the Honourable Member's memory for a minute.
He suid:

“There may be, and indeed it is part of my case that there are, dangers which
threaten not only the existence of the Government in India, not only the existence
of conditions of pesce and order, but dangers which threaten the most vital interests,
the most essential and the most vital assets snd elements of the whole state of our
society."’
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Agreed. Society still exists, and Honourable Members travel about
this country in safety and peace. Honourable Members conduct their
business from day to day in peace and comfort. I have not heard of anv
Member of the Government having been assaulfed or murdered or
spirited away or kidnapped . . . .

Oolonel J. D. Orawford (Bengal: European): What about the Indian
labourers whom you should be in contact with?

Diwan Chaman Lall: T am not aware, Sir, that the social fabric has
been disturbed or that the Honourable Mr. Crawford hus spent u sieep-
less night worrving himself over such a thing. Further, Sir, the Hon-
ourable Member sald:

“If we do uot act upqn the principle of looking faets in the face, there is a
movement which, if left unchecked, may ultimately prove.destructive to that whole
heritage of culture, of civilisation, of religion, the organisation of agriculture, industry
and commerce and the whole structure and the whole basis of society.”

The Honoursble Member over there must have been talking with his
tongue in his cheek when he uttered those high-sounding phrases which
meant nothing whatscever. Was it in this fashion that the Honourable
Member attempted to frighten this House into empowering him with
suthority which any honest man ought to be ashamed of giving?

An Honourable Member: Why?

Diwan Chamap Lall: For the simple reason that, whatever you sug-
gest, whatever the Government suggest they want to check, they can
check by the ordinary law of the land in force at present. Whatever
they desire to check, they should check as honest men, honestly dealing
with a criminal, bringing him for trial in an open Court of Justice by the
ordinary methods of criminal jurisprudence. What right has any man

to-day, in the vear 1929, to demend that he should be given powers to
" punish & man without trial?

Oolonel J. D. Orawtord: What about the intimidated labour in Bengal?
An Honourable Member: Other countries do it.

Diwan Chaman Lall: My Honourable friend over there says other
countries do it. I am now going to deal with the other countries. Mr.
Cosgruve the other day got up and said that there are other countries
which have similar legislation. First of sll, let me masake it perfectly
clear that legislation in other countries like Canada, Australia and
Americu or in Ireland, is legielation which is limited to the question of
immigration, immigration, I say, that is, in the case of people wanting
to settle in the country. (Some Honourable Members: ““No.”’)
What my Honourable friend over there was referring to was the immigra-
tion laws,

An Honourable Member: What about deporting?

Diwan Chaman Lall: I will come to the question of deporting later on.
Let me clear the ground first of all. My learned friend over there, if he
wanted to give an example of similar legislation in any other country,
should heve given us the example of Ireland, his own country. There is
Cosgrave's Government is Ireland and there is Cosgrave’s Government in
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India. Cosgrave's Government in Ireland did exactly what Cosgrave's
(Government in India want to do here. They brought in a Public Safety
Bill, and having brought in that, they did exactly what Cosgrave's Gov-
crmnment in India want to do, namely, limit it to a period of five years;
and having limited it to & period of five years, they discovered that it did
not satisfy public opinion. I believe—and I speak subject to correction—
that since this Act was passed in Ireland, not a single case was reported
under that Act. Anyhow, what did Cosgrave's Government in Ireland
do, I ask? After a year and a half's experience of this Act. they went
before the Legislature and they had that Act repealed. It is no longer
on the Btatute-Book. It was done a few months ago. After a year and
a half's experience of this kind of legislation, they had to go before their
Legislature with a repenling measure. Why did not my friend over there
cite the example ol Ireland? He went on to cite the example of Australia
and he raid: ‘“We are doing nothing more in this country than what has
already beéen done in Australia'’. Let me refresh my friend'’s memory
for a minute. Can you show me any provision in Australian legislation,
under which & man who is to be deported, can be placed before three
Sessions Judges, with no evidence produced before them, with the evidenee
taken in recret, the man himself not being allowed to examine the charge
or the evidence under which he is to be deported? That is practically a
secret trial. Is there any. such provision in Australian legislation, or in
('anadian legislation, or in American legislation?

An Honourable Member: Yes.

Mr. A. Rangaswami Iyengar (Tanjore oum Trichinopoly: Non-Muhnm-
madan Rural): No I deny that. . _

Diwan Chaman Lall: I will prove to the Honouruble Member who in-
ierrupted me that he is wrong. Let me take Australia, an example that
was cited by Mr. Cosgrave with much force. This is what their provi-
sion is:

‘“To deport persons other than those -born in Australia

‘Before action can be taken under the latter provision to deport any person_from
the Commonwealth, he must be required to appear before a specially appointed Board
to afford him an opportunity to show cause why he should not be deported’ . . . etc.”

So, he has got to show cause why he should not be deported. The
evidence is placed before him, the charge is placed before him, to the
eoffect that he has contravened such and such o provision of the Immigra-
tion laws. If he can prove that he has not contravened that particular
section of the Immigration laws he is not deported.

- Oolonel J. D. Orawlord: As under this Bill, as under the laws of
Immigration in force in Australia.

Diwan Ohaman Lall: If my friend over there happened to be deaf or
dumb. or-suffering from some contagious disease, he would not be allowed
to enter Australia, and if he by some means chartered a ship and went
to Australia, in spite of the laws existing in Australia, he would then be
«called upon to go before this Board to prove why he should not be deport-
ed. That is what this law means. There is no secrecy about it. Is it the

same here!
8ir Victor Sassoon: It is the same.

~ Diwan Ohmnm I am not surprised at this reply. These are how-
ever the arguments with which my friend there is prepared to bolster
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up this Bill, and I now realise why his industry is in such a state. (Loud
Laughter.) What are the grounds that were advanced by my Honourable
friend? What did he tell us? Let me take his arguments, which fall
into three different categories. He says first of all that there is a move-
ment in this country which inflames sources of discontent. Becondly,
this movement makes a body of inflammable material and lights a great
conflagration. Thirdly, organised efforts are being directed towards indus-
trial discontent. Fourthly, the Youth movement is being brought under
communistic influence. Fifthly, he wants to prevent the misleading of
the classes that nre illiterate. May I ask him, in all solemnity,—in all
cerivusness 1 ask the Honourable Member—does he really believe that the
passing of this Bill is going to do any of the things he has laid down there?
Now let me see what the Bill is actually going to do. The Bill is aimed
at non-Indians. Suppose the Bill becomes law and is placed upon the
Statute-Book ; what will the Honourable the Home Member proceed to do?
Who are the people that he can get hold of? A friend of mine showed
me the other day a cartoon depicting Mother Britannia in the likeness of
the Home Member dressed in a night-shirt getting into bed. Two little
mice are trying to crawl up her feet. The mice are marked Spratt and
Bradlev, while Mother Britannia cries ‘‘Police! Fire!! Murder!!!
Help!!1!"" (Loud Laughter.) . Underneath was the caption ‘‘Public
Safety Bill"", (Laughter.) If the measure is passed into law, will my Hon-
ourable friend deport Mr. Spratt and Mr. Bradley? And does he really
mean to tell me the deportatiop of these two gentlemen is going to do all
the things that he sayvs? He wanis not to inflame the sources of discon-
tent. Is that going to stop it, or to prevent organised efforts directed
towards industrial dircontent or the Youth movement from coming under-
communistic influence, in spite of what Mr., Ranga Iyer tnay say? And
will the deportation of these two gentlemen prevent the misleading of the-
illiterate classes? Does my Honourable friend seriously think he is going
to achieve all this? No. What is going to happen is this. As the Hon-
ourable the Home Member himself suggested, hinted at, in his speech,
they are going to consult Local Governments. Once this Assembly gives
its nssent to the principle underlying this Bill, then it i§ a definite move
forward for the Government to come before this House again and say:
‘““We want to put an end to this menace. We have not yet succeeded
in putting an end to it. We want further powers to deal with the Indian
as we have powers now to deal with the European.”” (Cheers.) That
exactly ir the situation which a vote of this Assembly will create for the
non-officials of this House, if the non-officials in this House vote in favour:
of this Bill. Tt is no good suggesting that we are not going to be tied
down to any principle. Of course we are going to be tied to a principle,
and a most vicious principle. It iz that Indians eclamouring, claiming
freedom for our country are going to be gagged with this sort of legislation.
(Applause.) Such a thing would stink in the nostrils of every decent
Englishman.

Now my Honourable friend the Home Member also gave us another
reason, and now I come to the second category. The sixth reason was
that this Bill, if it passes into law, will help them to cope with the
nttempts that are being made by thir communist movement to destroy
organised government by sanguinsry methods. I want to ask the Hon-
ourable the Home Member—he knows a certain amount of law though he-
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is not u lawyer, otherwise he would not be the Home Member—has he
never looked into the Indian Penal Code? Does he know there is such a
thing as the Indian I’enal Code? Does he know there are sections of the
Code which relute to things like criminal conspiracy, abetments of crime;
which relate to offences aguinst the State, which talk about waging war
against the King? If there is a man to-day, Englishman,, Indian or any
kind of foreigner, wha is advocating the destruction of organised govern-
ment by sunguinary methods, vour law, the Indian Penal Code, is suffi-
cient to denl with it. (Applause.) (A Voice from the Government Benches:
“No!"). Why do you want extraordinary powers? Who is this bright
and intelligent lawver who says ‘‘No"'? (Loud Laughter.) Now, B8ir, if
this is all that you want to do, namely, to prevent the destruction of this
Government by sanguinary methods, the law is there. What do you want
speciul powers for? Why do you want powers which will enable you to
tuke action against n man, without his being aware of the evidence that
is produced against him? I want now to deal with the third category
of the Honourable Member's reasons. The third category dealt with this.
The Honourable Member gaid in justification of this measure that there
arc lightning strikes being caused in Bombay, intimidation being caused in
Bombay, that violence still continuer in Bombay. There have been riots.
One mill worker's head was broken open.

Bir Victor SBassoon: He died.

* Diwan Ohaman Lall: Now how is the Honourable Member going to
prevent all this by the passing of this Bill into law? Will heads not be:
broken again, if Messrs, Spratt and Bradley are deported from this
country? Can the Honourable Member give me a guarantee, that, if we
pass this Bill, no more heads will be broken in Bombay, no more intimida-
tion will take place in Bombay, there will be no further industrial unrest
in Bombay? What does the Honourable. Member mean by making these
cheervations? I want to draw the Honourable Member's attention to the
fact that there was a period very recently in the history of this country
when communal riots were prevalent throughout India. Very many heads.
were being broken, property was being damaged and destroved. Did the
Honourable Member convene a special session of the Legislative Assem-
bly to get extraordinary powers to enable him to tackle that situation?

Mr. K. Ahmed: What did the Swarajists do then?

iwan Ohaman Lall: I want to ask the Honourable the Home Mem-

He comes from Bombay. He was in Bombay when I was in

ay. He knows Bombay pretty well. He was in Bombay I believe
in the Home Department when an attempt was made in 1920 to murder
me and Mr. Baptista by the Pathans hired by the employers. Were any
special powers demanded by the Bombay Government at that time to
tackle that situation? In 1925 there was a regular Pathan menace in
Bombay. Murders were being committed . .

Mr. K, Ahmed: Defumation, Sir.

Diwan Ohaman Lall: Were any special powers demanded by the Gov-
ernment 'to deal with the situation? No. What they want is this. They
went to tackle the Indian political problem, which they know is mow
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shifting its ground from the upper and the middle classes to the working
olasses. They know perfectly well that we in this House have been assert-
ing, vear in and vear out, that we have not got the sanction behind us.
They know that the sanction lies with the working classes of India and
with the peasantry of Indin. They are afraid of that sanction, and they
want extraordinary powers by the back door. They want extraordinary
powers to deal with that situation which is likely to arise soon.

One last word, Sir, sbout Mr. Crerar's speech. T do not know the
relevance of his remark. He wmade that remark in all seriousness in order
apparently to frighten us. He said: ‘“You want evidence? Well there
is evidence enough; in Calcutta the other day 25.000 workers marched
into the bongress pandal carrying banners and flags.'’ Is that evidence
which is going to compel us to give the Honourable Member the power
that he is seeking under this Bill? What is the basis of this measure?
‘What is it?

An Honourable Member: The awakening of the masses.

Diwan OChaman Lall: My friend says it is the awakening of the masses
and he is quite right.

Mr. K, Ahmed: Moncy from 1\d[cmow Sir.

Diwan Chaman Lall: I would mych rather tuke money from Moscow
—so0 much the worse for Moscow—and do some work in’the interest of
the workers, than sit in those chairs and get fat ahd do not work.
(Laughter.) What is it, Sir, that is sought to be done by the Honourable
the Home Member! I would suggest this: instead of dealing with a
situation which he has created in his own imagination—we shull hear a
great deal about it from my friend, Sir Victor Sassoon, who has a very
vivid imagination—instead of dealing with the situation which he has
imaginatively created, why not deal with the real problem? What is the
real problem! The real problem is that the Indian workers are hungry.
They do not require a Bradley or s Spratt to go and tell them that they
are hungr} nor do they require the services of the Honourable Mr. Crerar
t> convince them that they are not hungry. The fact remains that the
Indian. masses are to-day hungry; millions of them go without proper
nourishment. You have talked of Calcutta and Bombay. Go to the so-
called prosperous Province of the Punjab. What do we find there? 99
per cent. of the houses in the villages are kutcha houses, mud huts. Is
1hat a sign of prosperity? The soil for communism is there, whether Mr.
Bradley preaches it or not, whether Mr. Spratt preaches it or not.
hungry masses are told that their salvation lies in an organized at
to nationalise land and industry—that is all that communism is trying
to do—(An Honourable Member : “No"] , who is going to prevent the
rpread of that doctrine? Is this Bill going to prevent the spread of that
doctrine? The Government of India has the intellectual reputation of
exciting upon occasion the laughter of the world. A despotic government
which is unmindful that it is being laughed at is either like the Fascist
Gtovernment in Italy, too strongly entrenched, or like the Government of
India heading towards a fall. (Applause.) This measure, if it is placed
upon the Statute-Book, will make the Government of Indin the laughing
stock of the world. I do not know when my Honourable friend. Mr.

Crerar, laughed last, but if he will only laugh over this mesasure, he will
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vealise the ridiculousness of it. 1 want my friend to bring his mind to
Dear upon the radical problem. Nowhere in the body of this Bill is the
word ‘‘communist’’ mentioned. What is mentioned is this:

“Any one who directly or indiroct,ly advocates the overthrow by force or violence
-of the government established by law’

—crimes which are covered by the law of the land to-day, for which you
do not want extraordinary powers—

“or seeks to fomenl or utilise industrial or agrarian disputes or other disputes of
a like nature with the direct object of subverting organised government in British
dndia.”’

Now, Sir, I suggest that one of the objects of the Swaraj Party and the
(longress Party is to subvert organised government in British India .. ..

An Honourable Member: By force?

Diwan Ohaman Lall: The word ‘‘force’’ is not mentioned in sub-clause
(b), if my learned friend will only read it. ILet my learned friend read
the Bill first.

8ir Victor SBagsoon: I have; have you?

Diwan Chaman Lall: Read it again:

‘“Beeks to foment or utilise industrial or agrarian disputes or other disputes of a
like nature with the direct object of subverting organized government in British
Tndia."

Where ig the word ‘‘force’’? That is the object of the Swaraj Party and
the Congress Party—to subvert organised British Government in India,

8ir Victor Bassoon: By fomenting industrial disputes?

Diwan Ohaman Lall: By any means legitimate within their power,
-apart from violence.

Sir Victor Bassoon: What means?

Diwan Chaman Lall: What means? The Honourable Member will know
when the day arrives. (Cheers.) Now, the terms of the Bill are such that
1 do not know whether the Honourable the Law Member himself realises
the vagueness and the indefiniteness of the phraseology and the termino-
ingy used in the measure. As I said, the word ‘"communist’’ is not men-
tioned. If I, an outsider, feel that the policy of the Government is a
rolicy of no prohibition and the Government in India feels that their
cconomic safety depends upon a policy of non-prohibition, then if I, an
outsider, send money into this country and ask my friend, Mr. Ranga-
«wami Iyengar, to utilise that money for the purpose of preaching prohibi-
tion, then I come under this Bill.

8ir Victor Sassoon: No.
Mr. A, Rangaswami Iyengar: You do.

Diwan Ohaman Lall: I wish my learned friend, who is a mill-owner,
would consult a lawyer before he talks, Apart from this, the whole reason-
ing of the Honourable Member and of Members opposite has been on the
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bosiz that they ats out to destroy communism by the passing of this
measure. Me:'the?' out to destroy communism? Do they destroy com-
munism? I Ithedfadian Communist Party touched? It ir not. Well,
be frank with this House and let us know if it is your intention to
destroy communism in this country. If that ix so, why huve you
not brought it within the purview of this measure—the Indiun
as well as the non-Indian communist?  What is the reason?
The reason, Sir, is that you are afraid of coming out with that
admission all of a sudden. You want to break it to us gently. The Gov-
ernment know that we are a sensitive people and they want to break it to us
gontly ; that is the next step they will take. Is India prepared to give them
this before giving them the liberty of taking that next step? That is the
question I want to ask. As far as the principle of this Bill goes, I want to
repeat once again that the Indian labour movement as it is constituted at
present—and I have had a great deal to do with the Indian labour movement
for the last ten years—the Indian labour movement believes, ns does the
communist movement, that the end for the working classes is nationalisa-
tion of land and industry. Where it differs from the communist movement
is in this: that it does not believe in violence as the method by which they
would attain that object. That is the sole difference. Am I going to be
prevented, as an honest socialist, from preaching my doctrine or receiving
the help of a socialist organisation by the passing of this Bill? The sim
and object of socialism—I do not know if my Honourable friend, Mr.
Crerar, knows anything about it—would come within the purview of this
measure if you pass it; and to-morrow, having passed it here, you may be
faced with the possibility of a socialist 'government entrenched in Whitehall.

Mr. K, Ahmed: That is to be seen later on.

Diwan Chaman Lall: In the whole of my experience I have never come
across & more amazing proposition than the one that has been brought up
before the House by the Honourable the Home Member. If socialism
means the getting hold of land, which is God's gift to man, and .not to-
Sir Victor Sassoon, if socialism mesans the getting hold of that land for
the benefit of the people as a whole, if that is the object, then the object
certainly is that wo must have a Government which is based upon that
principle—and the result—subversion of the present Government. Any
ordinary socialist, I say, would come under the purview of this Bill. Does
my Honourable friend give me a guarantee that he does not? He shakes
his head. Can he show me any provision here in this Bill which prevents
it? If Mr. Ramsay Mncdonald, who is aspiring to be Prime Minister of
England again, sends me money from England, and if he says: ‘T am &
socialist and you are a socialist; your object is to seek to foment or utilise
industrial disputes or agrarian disputes or other disputes of a like nature
with the direct object of subverting organised government in British India;
or to directly oriindirectly advocate the unlawful interference with the owner-
ship of property, which is socialism”’.

Bir Victor Sassoon: Socialism ?

Diwan Ohaman Lall: If Sir Victor possesses property and says that it
is his, we say that it is mot his. 1'he law may say that it is his, but we
say it is not his. (4An Honourable Member: ‘‘Change the law.”) Now,

Sir, it seems to me that Honourable Members on the other side of the
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of commu-
s of this

House have been so frightened out of their wits by
nism, that they have not stopped to think wh
measure would mean, what their significance is, ir extent is.
Whatever their significance, whatever their extent, at no honest
Indian has any right to attach his signature to a writ being placed in the
hands of the Government for them to act in the manner in which they are
-seeking to act, that is to rob any mun in this country, be he an Indisn or
non-Indian, of his liberty without a fair and just trial, and that, Sir, is the
crux of the whole matter. We do not want to discuss anything else but
this. The crux of the whole matter is that extraordinary powers are claimed
by the Government to arrest and deport & man without a fair trial,—here
1 use the word ‘‘trial"’ in the legal sense. It is indeed very extraordinary,
8Sir, that Honourable gentlemen on the other side who spoke of Magna
*Charta, the Bill of Rights, and things like that, should have forgotten their
.own traditions. Their traditions have been that the liberty and the freedom
cf the British Constitution are the blood and marrow of the British people.
That is exactly what we demand in India,—the Jiberty and freedom of our
-constitution, that no man shall be tried except by the duly constituted
‘Courts of Law; and we will not empower you, lest you should use these
powers even agninst the humblest, we shall not empower you, lest you
:should use these powers against Indians later on, with such weapons in
order that you may go outside the law and rob a man of his liberty. It is
up to vou to realise that, if you want to use your powers against any move-
ment which menaces the existing system of Government, you have got
ample provision in the existing law if you would only use it, But if you
want o be dishonest and make use of information which no Court of Law
would care to look at, then you can go on demanding it, but you will
not get the support of the popular Party. Tt is no good my friend Sir
Denys Bray appealing to Panlit Madan Mohan Malaviva and saying that
he is the leader of Hinduism, and he is the acknowledged leader in India.
My friend Bir Denys Bray must realise that Hinduism is the most socialistic
religion the world has ever known.

Mr, K. Ahmed: Why, there are Brahmins and non-Brahmins?

Diwan Chaman Lall: My friend has heard, I daresay, of the village com-
munity system which prevails in Russia and which prevails in India,
where the village land is commonly owned, where every artisan is an owner
in the land itself and gets no wages, where a shoemaker presents a pair of
shoes to the villager, and does not get a price for it, but shares in the
produce, and the land is owned in common by sll.

Mr. K. Ahmed: What about water? Have you got a common well for
all?

Diwan Ohaman Lall: That is socialism. That is why I said that if you
are trying to preach against socialism, if you are demanding powers to
suppress socialism, you will have to walk over our dead bodies before you
can get that power, and I say as a responsible labour man, a man who has
had a great deal to do with the labour movement in this country, a man
who was responsible for setting up the All-India Trade Union Congress
in this country, I say with all deliberation, that if extraordinary powers are
taken by Government over our heads, then we shall take all steps that
lie within our power to defeat your object of suppressing legitimate griev-
ances. (An Honourable Member: ‘“With or without violence’’?) We are
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nt for communism. We have had to fight with
ommunists that there are. I do not believe that
10 legitimate honest communists in the whole of India,

[Diwan
not in the
eommunists;
there are more !

An Honourable Member: Honest?

Diwan Ohaman Lall: I give them that credit. I wish my friend would
also give them that credit; 1 wish he would give his opponents credit for
their honesty, and T suggest that the majority of the Members—and I
suggest it deliberately,—I have repcated it elsewhere,—I suggest that the
majority of the members of such organizations are really men who are paid
by the Criminat Intelligence Department. (4n  Honourable Member:
“Where is the evidence’ ?) Will the Honourable the Home Member take
my challenge? Will he now at this meeting constitute a committee of
Pandit Madan Mohan Malaviva and Pandit Motilal Nehru, and let them
go and examine the secret files in his department? Let my friends examine
the secret files and find out how many of these so called members of these
organizations are in the pay of the Criminal Intelligence Department.
The Honourable the Home Member knows it perfectly well; he is fully
aware of it.

An Honourable Member: Sce Bannerjee's case.

Diwan Chaman Lall: Not only is there Bannerjee's case, but one could
cite severul cases, of which my friend the Home Member himself is aware.
And thig is the imsidious manner in which these movements have been
corrupted by Members who are sitting on the opposite Benches. Now, as
I kaid. we in the trade union movement are not afraid of communism. We
want a clear fight. The aimn and object is the same, but as I have said,
the method differs. The aim and object of socialism and communism are
the ssme. But we do not want these extraordinary powers to be used
cven against the two non-Indian communists. and T am not so sure that
either of these is a communist.

An Honourable Member: They are communisis.

Diwan Chaman Lall: I take it from the Honourable Member that they
dre communists, but as I said T am not so surc that either of them is.

8ir Victor Bassoon: It is admitted.

Diwan Ohaman Lall; It is admitted by Sir Victor Sassoon that they are
communists. But they are not. Mr. Phillip Spratt has denied that he is
a communist. Mr. Bradley has never asserted that he is a communist.

Sir Victor Sassoon: He hus admitled it.

Diwan Chaman Lall: So far as I know, he is a member of the Workers'
Party, and I do not know what its constitution is. Whatever it might be,
are we going to arm the Government with this extraordinary power, after
having fought bitterly against the use of such legislation against Indians
themsclves, are we going to empower them to use these powers against
foreigners? And even the constitutional position is perfectly clear. It is
wrong under the International Law for the Honourable Member to make
use of extraordinary and differential legislation like this. (Mr. K. Ahmed:
“Go to the Geneva Conference'’). I suggest in the circumstances, both as.
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a watter of policy and as a matter of convenience, and indeed as a matter
of constitutional propriety and certainly as a matter of principle, that it
would be unwise for any non-official Indian to vote Yor 2 =a"ﬂ'_' ; but still,
if this Bill is passed, it is the Honourable Member over 'theré, wpo geems
to have been very ill-advised in bringing up this matter once again before
this House, who will be held responsible for any agitation that arises on
account of his action. (Applause.)

The Assembly then adjourned for Lunch till Half Past Two of the Clock.

The Assembly re-assembled after Lunch at Half Past Two of the Clock,
Mr. President in the Chair.

*Mr, J. Ooatman (Director of Public Information): Sir, my object in
speaking in this debate is a limited one. I wish only to elaborate to some
extent certain remurks which the Honourable the Home Member made
yesterday morning on the subject of communist propaganda ih this country.
To me one of the most notable features of the debate last session on this
Bill was the unanimity, obviously perfectly sincere and genuine, with which
speakers on the opposite side of the House rejected the arguments, first,
that communist ideas and propaganda had spread to any extent in this
country, and secondly that the communist agents and their activities were
anything but negligible. Well, Sir, it is my fortune, whether good or bad
I do not say, to have to read more newspapers than any other Honourable
Member in this House, not cven excepting my friend Mr. K. C. Roy and
I con nssure the Members of this House, and I am prepared to back my
assurance with proof, that communist propaganda is very widespread in
this country, and the activities of communist agents are very.far from negli-
gible. In fact T believe that a wide and careful survey of Indian newspapers
to-day will prove what I have gaid. I also think that such a survey will
show that this propagands and these activities have increased both in scope
and in intensity since this Bill was rejected last session. Well, Bir, ng I
listened to the debate lnst scssion I could not help feeling that, if T could
prove what T now say, many Honourable Members on the other side would
take a different line from what they were apparently determined to take.
I therefore determined, that if this Bill came up again, T would try to
supply the proof to which T bave referred. I therefore went through my
office records and T have collected a very large number of cuttings illustrat-
ing eommunist propaganda in this country in all its different aspects. T
have placed those cuttings in the Library. T can hardly expect that Honour-
able Members will rend through them all—there must be at least a quarter
of n maund of them—but I think that if they will merely glance through
them rapidly, read the headlines and dip into them here and there, thev
will get a gond idea of the extent and also of the variety and the suhi.lot_'\_'
of that propaganda. T said that T have placed a large number of cuttings
in the Tibrary, and although T placed 8o many there, T must inform the
House that they are far from exhaustive. Had T thought that any useful
purpose would have been served by adding to that number,.T could have-

* 8peach not corrected by the' Honourable hii;.;nher.
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multiplied them very largely. It will also be noticed that all those cuttings
are cuttings from newspapers published in English. No vernacular news-
papers are represented there. I thought that 1 had better leave the yerna-
cular newspapers alone, because they are of course printed in so many
different languages und the amount of labour that would huve been required
to collect them would have been quite inordinate, but in order to give
Honourable Members a bird's eye view of what the vernacular press is
doing in this respect I have put a few, a very few representative cuttings
into u pamphlet which is now in the hands of Honourable Members aund I
would like to say this before I leave the subject of this pamphlet. I would
draw particular attention to the extracts from the vernucular newspapers
contained in that pamphlet partly because of the crudity and violence of
their expression and the consequent effect it is likely to produce on unedu-
cated and ignorant minds, and secondly because of the immensely greater
range of the vernacular press as compared with the English press. We have
got to remember that, for every newspaper printed in English, literally
dozens are printed in the vernacular and as the Honourable the Home Mem-
ber pointed out to the House yesterday, the range of even one copy of a
vernacular newspaper is very great potentially, because one literate man
can read the paper to his companions. As 1 say, if Honourable Members
will just cast their eye over these extracts from the vernacular press of
this country and realise that they are just half n dozen out of literally
thousands which could have been collected, T think they will agree that a
good deal of direct communist propaganda is going on in the vernacular
press and it has been carried on by people who are the most susceptible
to that propaganda.

An Honourable Member: This Bill does not touch that.

Mr. President: Honourable Members must realise that Mr. Coatman is
making his maiden speech.

Mr. J. Coatman: Thank you, Sir. Well, 8ir, the extracts which I have
placed in the Library are very numerous, and as I said I can hardly hope
that Honourable Members will be able to read through them all and I trust
they will bear with me if T try to expound their purport and the reasons
why T placed them in the Library. They will find in those cuttings the
subject of communism treated from a verv large varielty of points of view,
and as Honourable Members know, the most effective form of propaganda
is indirect propaganda, and particularly is this true of communist propaganda,
because a bald atatement of communist ideals is far more likely to repel
than to attract the average man, and direct communist propaganda, by
which I mean the open extolment of communist aims, and the whole hearted
advocacy of them. is far more likely to miss the mark than to hit, and even
to produce a hostile reaction, and therefore the communist propagandist
goes about his business by devious routes, and I would like to point to
just a few of the different forms which this indirect communist propaganda
takes in the Press of this country. In the cuttings to which I have refer-
red, you will find an enormous number relating to the achievements of the
Boviet. Government in Russia, and the moral and material benefit which
havf: occurred to the people of Russia from the Soviet rule ir extolled in
myrind newspapers in this country. The idea, of course, of all this praise
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of the Soviet Government is to inculeate sympathy with communist ideals.
A very favourite form of propaganda, to which I wou}d purticularly refer
Members, is the form which consists in the refutatlc:n of.clmrges ’macle
against the Communist International. Now, in the cuttings in the Library
there ore quite a number of examples of this form of propaganda, and I
would like to point out to Members that many of the charggs which are
replied to in these cuttings are charges which never appeared in the Indian
Press at all. In fact many of them are purely artificial charges and are
made with the sole object of effective destruction.

And, of course, any reader, even the most honest and unbiassed rem.ier.
reading these very convineing refutations of alleged charges niade against
the Communist Internationals, and particularly the Soviet Government,
cannot help concluding not only that a widespread campaign of calumny
is being carried out against communists and the Soviet Government, and
that the people making the charges are mistaken, but he must feel that the
people making the charges must be hostile, and in this way sympathv with
the communists is spread.

I would like to draw your atlention to a very important matter. The
roplies to these charges all betray very intimate knowledge of communist
personslity, events in communist history, communist grouping, and so on.
And it is quite obvious that their replies are, at any rate, inspired by men
on the side of the communist movement. Now the significance of this
I shall return to later on when I try to show how all this affects the Bill
before us.

Another form of propaganda, to which I would like to draw your atten-
tion, is the immediate denial of slatements made by leading communists
in Russia or England, and in various foreign countries, who occasionally are
incautious enough to admit in public speeches or public documents that the
aim of the Communist International is the overthrow of organised govern-
ment everywhere by violence, and particularly that the Communist Inter-
national seek to foment revolution in India. A very good example of this
was given to us last Soptember when a Polish comrade, spesking at Moscow
at the Third International, admitted that the immediate end of the Third
International was to cnuse revolution in this country, and the significant
thing is that, as soon as that news came out, immedintely all over India
refutations appeared in Indian newspapers, and the Polish comrade was
denounced as o mun of no standing, ar of speaking without authority.

An Honourahle Member: Then what happens?

Mr. J. Oocatman: Well, Sir, I don't want to weary the House by citing
other examples of forms of indirect propaganda, but I would like to draw
your attention to the very large number of examples of this which I have
vollected and I want you to regard them ag different lines of approach to
fl:e same objective which is the inculeation of sympathy for communist
iceas and for the party which has accepted communist principles and made
them the basis of government. It might he eaid that this indirect propa-
ganda is after all indirect, but I shall try to give you many examples, and
if I may say so, striking examples, of direct propaganda. And here AZRIin
I would draw your attention to certain examples which you will find in
the pamphlet in your hands, and to the very much gréat-er number of
cuttings in the Library. You will find there articles written by leading

(]
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communists, reports of meetings, lectures, and so on; and when I tell the
House that among the specimens of direct communist propaganda which I
have placed in the Library will be found manifestos direct from the Bureau
of the Communist Internationals, articles by high communist leaders in
Russia, India and England, it will be realised that communist propaganda
in India is not the mere bogey which it is so often represented to be. If
anyone will take the trouble to study the very large relection of outtings
in the Library, I think he will come to the conclusion that all this propa-
ganda, both direct and indirect, has creanted & sort of Russian communist
method in the minds of, nob only the uneducated people, but of, educated
people also, and this propaganda, you will find, has its own organisation i
this country, its own instruments of publiciby and other means of disseminat-
ing itself.

Well, 8ir, hitherto I have spoken of propaganda in favour of communism
generally, but of course here in this country we are naturally mostly con-
cerned with the spread of communistic ideas and principles in this country
and the activities of communist agents here. Now, 8ir, among my cuttings
in"the Library will be found a number of bundles all relating to India, and
in those bundles will be found ample proof that an organised communist
party, not ten strong but much stronger, does exist in this country. It will
be seen that this Communist Party has regular officials, hag branches in
various parts of India, and is unquestionably in touch with communists
outside, both in Russia and in other parts of Eurepe. Cuttings will he found
relating to the work of the Workers nnd Peasants Party, which nobody will
deny ie & communist organisation, and, above all, cuttings will be found
illustrating dangerous activities of the very people against whom this Bill
is directed. certain foreipm communists, and a thing which to my mind is
of very great significance, that the activities of these foreign communists
have become more open and more bold within the last five months.

Well, 8ir, I think, if anvbody studies the material which I have
laid before you carefully, he will find that widespread sympathy is express-
ed by the newspapers with communist idens and communist gmbitions;
and if you will permit me to say so. I would like to say that my very
close touch with this side of the subject during the past few months has
convinced me that this sympathy arises entirely from a misconception, a
misconeeption which, if T did not misunderstand him, is shared by Diwan
Chaman Lall. That misconceptior®is that the communist movement is
in some way complementary to and can help and foster the Indian nation-
al movement. That. Sir, I believe to be a profound mistake. (Applause.)
Communism is the very negation of nationalism. If is hostile to all
that nationalism siands for in intellectual, industrial and economic and
politica] achievement and it is hostile to all that nationaliem stands for
in domestic and social traditions. A good deal of lip service is paid by
the communist propagandn to the freeing of subject nations. But those
who will read the sayings and writings of the communists themselves in
the material which T have placed at your disposal will find that this is
after all mere lip service.  The methods by which this freeing is to be
accomplished is the same always, namely, organising the lower strata of
society agninst the upper stratn.  Ample evidence of that is to be found.
and T would like to draw attention to the cuttings relating to the last
Trade Union Congress at Geneva, and also to cortain cuttings relating to
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meetings held by communists and also to the speeches made by com-
munists after the Trade Union Congress.  There again ample evidence
would be found that communism has struck its root in this country and
that it is being sedulously watered and nursed by open communistic acti-
vities. I would also like to remind my hearers of this, that if so much
has appeared in public and if so much has been mnade known, what of
others which have not been made known, what of those which have been
going on underground?  The communist movement is like an iceberg
which floats in the water; only o small portion floats above water but a
much longer portion floats beneath the water and it is the most dangerous.
That also is & point which I think Honourable Members ought to remem-

ber.

Another section of the cuttings to which I would like to draw the atten-
ition of the House is that relating to the general strike in this country.
Now. 8ir, referencer were made to the general strike this morning. My
Honourable friend Mr, Kelkar had a lot to say about the general strike in
England, and he showed how feeble a thing it was and how illusory was
the danger therefrom. Well, Bir, England is a- very different place from
India. (Hear, hear.) Mr. Kelkar will remember that the general strike
in England lost its force simply because of the reserve of willing and
able citizens who were prepared to break that strike and who organised
themselves to break that strike. I do not wish to dilate on this subject
at any length, but I would like Honourable Memberg to ask themselves
what a general strike in this country would mean. Think of the imme-
diate dislocation of all communications in services, and I would like them
to ask themselves where they would find the large reserve of citizens,
the enormous supply of alternative means of communieation afforded by
motor cars and good roads and so on. Where is all that in India? What
would a general strike mean? I do not wish to make any body’s flesh
creep. 1 would like Honourabie Members to consider this for themselves,
But in this growing advocacy of a general strike I think we have a feature
which deserves the serious nttention of everybody here.

Another thing which Mr. Kelkar said this morning was that nothing had
happened in the last four months to make this Bill any more necessary
than it was last September, and in particular he said that we bave always
had labour troubles with us. I think everybody here will agree that the
labour troubles we are now witnessing in Eombay and Calcutta are differ-
ent in kind from the labour troubles which have happened previously. The
objective is different, the slogan, the war-ery and the incentive, are all
different.  They all have a much wider and more subversive aim. 1
regret very much that I have not been able to present to the House what
I regard as the most effective part of my material, namely, extraets from
the vernacular Press, and I hope that ar much stuff as T have included in
the pamphlet will be carefully studied. It is true that some of the news-
papers, from which extracts are taken, are obseure and ephemeral. But
they can all do harm, and some of them arc important, and this also I
would like Honourable Members to reflect upon. While you have these
newspapers, vou have also the men preaching those doctrines and diroct-
ing the operations. These men again are obscure men themselves. On
the other hand, they also are working among obscure men. Honourable
Members know it; the day to day writings, particularly in the vernacular
Press, are proof positive that this work is being carried on, and is being

o2
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carricd on on a very large scale. How do all these affect the Bill in
front of you? They affcet it in this way. Communism is not indigenous
to this country. It is imported from abroad and its mainspring is abroad.
Throughout this present debate, and throughout the debate last session,
1 heard no word in praise of eommunism, unless what my Honourable
friend Diwan Chaman Lall said this moming could be interpreted as that,
But in view of what he said only a few dayvs ago to the Press, that inter-
pretation would be wrong. At any rate, no voice has been raised in praise
of communism and that means that the classes represented by the Mem-
bers here, like their fellows elsewhere, recognise communism for what
it is worth, namely, that it is an anti-social and degrading tyranny, im-
posed by n minority, using the agrarian and industrinl disputes as their
instruments.  That, Sir, is what these foreign communists, with whom
we are now trying to deal, have comne to India for, namely to organise the
peasants sand the industrial workers against the upper classes of this
country. There is umple proof of that, even in the small pamphlet which
I have put in your hands, What is their interest in Indin? None of
them, as far us I remember, are hvpocritical cnough to suggest that they
come here for anything except to bring India into the” orbit of the Com-
munist International, und as I have been trying to point out till now, this
vast amount of propaganda which I have made available to your inspection
is the outcome of that organisation, and these are the men who are carry-
ing on that organisation.  Look through the cuttings which I have placed
in the Library and ask yourselves what interest, what possible interest
can the middle class, say in Botnbay, have in obscure men who impose
their communist intrigues on them here; and you find ample examples of
that sort of stuff.  Again, when a comrade is incautious enough to blurt
out what he really means to do in India, and what the International really
stands for, and what it wants him to do in India, where does the res-
ponsible denial come from? It must come from these very people whose
object is the same in every case, namely to go on inculeating sympathy
with communist ideals, Tﬂe best example of all, to which I can draw
your attention, is the very large number of cuttings in praise of the Soviet
iGoverfiment in Russia on the occasion of the tenth anniversary of the
founding of the Soviet Republic. Al over India there is a chorus of praise
of the Soviet Governmient and the bulk of the articles, the bulk of the
special articles written in praise of the Soviet Government are written
by men who are known to be imporlant communists either in Russia or in
England or here. The whole of the propagonda is the work of
men who have been nurtured in ideas and ideals very different
from those of this country. And if 1 may, without impertinence, say this
to this House, I would like to add that the communist ideal, so far from
being complimentary to the Indian national movement, is hostile to it and
for this reason. What are the communists trving to do? According to
their own statement, clothed in their own words, what are they trying to do?
To set up class against elass, to ereate industrial unrest, and in fact to
set up civil war. That is a legaey which the communists and their pro-
paganda would give to the national movement.

3 r M

Well, Bir, T had never thought of speaking. 8o long when I rose to
speak. I have tried to give to Honourable Members a bird’s eve view
of the question of communist propaganda and its extraordinary variety,



THE PUBLIC BAFRTY BIlL. 4711

and I have tried to show how it is all directed to the one set purpose,
viz., the glorification of the communist ideal and the overthrow of cvery-
thing that is purely national. 1 have also tried to show that the main-
spring of this propaganda is outside India, that certain trained and able
propagandists have been sent out to this country to give effect to the
principles of the Communist International. Now, Bir, a good deal of what
I regard ag irrelevant matter has been introduced into this debate. We
have heard a good deal about deporting, and about people being condemned
without trinl and so on. Might 1 suggest that the subject beforec the
House is limited to one thing? We all admit that there are certain
features in the public life of this country at the present moment. I
think most of us will admit that foreign communist agencies have had
something to do with rousing up these fentures—I think we all admit it.
The question before the House therefore is, are these men to be dealt
with ; is it necessury to deal with them; and does this Bill deal with them
satisfactorily? All I have been trying to do is to present to this House
certain data to enable Honourable Members to come to a conclusion on
this very restricted and very important question. (Loud Applause.)

Mr. A, Rangeswami Iyengar: Bir, my Honourable friend Mr. Coatman
made a maiden speech to-day on which I desire to congratulate him.
(Cheers.) Bub I do not think, from the tenor of the whole speech, any
Member of this House would have gathered that the substance of it was
at all relevant to the Bill before the House. My friend Mr. Coatman has
had a good deal to do with newspapers and journals and things
of that kind, and he has apparently spent a lot of midnight oil in
preparing his pamphlet for the Members of the House. But for the
life of me, I fail to understand what it is he has tried to make
out in this pamphlet. Tf he wanted to say that news about communism
and news about communistic activities outside this. country, as sent
to the Indian newspapers, were growing snd that the Indian nows-
papers have shown some enterprise in the publication of news regard-
ing all morts of subjects including communism, he would have dono
better than by publishing this pamphlet. But what is his object in puttin
it all as the case for the Bill before the House? He has, cm'iouslv encoughg
collected n lot of extracts from newspapers of all kinds, and I find that the
very first extract is from the Hindu. I was taken abnck when T saw it
and wanted to know what exactly it was that he wanted to refer to and
I found he had put the Hindu in the forefront, merely because it has pub-
lished a very wellknown and excellent speech delivered by Shapurji
Saklatwala in Delhi in the Assembly Chamber here in March 1927, a
speech which was very widely appreciated by those who agreed and 'by
those who disagreed with communism,” in the midst of a
very big and influential gathering of all Indian parties. in this
Assembly. T was purzled to know what this was all for, and why this
speech was republished. Does Mr. Coatman mean to show thereby that
communist principles, having been thus broadeast in this country by
il;:ivutg]:, S:lda!.\vgla and ‘to the immedintely present Members of this

'mblv, he desired us to reaort to violence, to break down this very
place and all that? I do not, however, think 8o. I have not had time to
go through the pamphlet, and T have only glanced through it. Tt contains
the most valueless extracts from the noint of view of proving that this
country is honey-combed with a very big plot of Reds. I should have
expected a par!nphlet- of red cuttings with a red coating of blood all over
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it. Ifind, on the other hand, s simple little, very harmless, blue-book put
into my hands, which merely gives a good deal of news about communism
and communistic activity in this country, and which newspapers, if they
are worth their salt, are bound to make public and bound to make their
own comments on. There is very little use in this document so far as
the Bill is concerned, and I am very sorry ‘ that my friend has been put to
all this trouble for absolutely no use.

Bir, T desire, on the substance of the Bill itself, only to refer to the
speech of my friend Mr. Cosgrave, to which my friend Mr. Chaman Lall
also referred, in which he sought to prove that both in the lominions of
Australia and Canada sand also in the United States of Amnerica, there ure
legislative ecnactments of exnctly the kind which this House is now asked
to give its assent to. Sir, I happened to take, in the little time that was
before me, some trouble to find out what these legislative enactments
were, and why they were passed; and I was really surprised that my friend
Mr. Cosgrave should have put himself to all the trouble of citing those
pieces of legislation without understanding the obvious intention and object
of the legislation in those three countries. As my friend Mr. Chaman Lall
pointed out, the whole of the legislation in Australia, Cnnada and the
United States wase legislation dealing with pestrictions as regards immigra-
tion. Those are laws which deal with the conditions under which immigra-
tion shall be permitted in those Etates. And laws pertaining to the question
of ilmmigration in newly settled countries like the United States, Australia
and Canada nare absolutely different from laws which have to be made either
in England or in India in connection with populations which have settled
for centuries, in countries which are practically over-populated countries.
Therefore, when I found that this was nothing more than an immigration
restriction law, I naturally thought what this restriction was intended for.
It hus been generally conceded that, in so far as restrictions in regard to
immigration are concerned, there are two ways in which these new
countries proceeded to restrict immigration. First of all, there is the
general principle which applies to old aund new countries alike, by means
of which aliens are dealt with and all undesirable aliens can always be
deported. And that is part of the geueral civil law of. all countries. That
is not touched by this. This law in Canada, Australia or the United States
deals with the cases of those who come into the country. aund settle there
and do their work there and become naturalised citizens. The law of
Australia is called the Law relating to Immigration Restriction. The
Canadian law is similarly styled. They are all laws intended in respret of
immigration into that country and this is a clause relating to those who are
going there with these intentions, namely, to rubvert organised government,
or destroy property and do things of that kind. There ure forly clauses
dealing with all sorts of restrictions to immigration, and this is only one of the
restrictions to immigration, and it is obviously wrong to quote a law intended
for one definite purpose in support of a law intended for n verv different
purpose. What is this law the Honourable the Home Member proposes
to introduce in.dndia to-dav: ‘

“'Whereas it is expedient in the interests of public safety to check the disseminatipn

in British India from other countries of certain forms of propaganda, and for this
purpose to provide for the removal of certain persons from British India," etc,
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It is not for the purpose of restricting iminigration; it is for the purpose
of putting down certnin propaganda which the Government consider
objectionable. I say the point of view is entirely different. Then you will
.find in regard to these prohibited immigrants, all that these three States
have done is to adopt what may be called very proper methods of enquiry
and trial and conviction. (An Honourable Member: “‘Trial?"’) Tf you
give me the book I am prepared to refer you to the sections. The book
is at present in my friend Mr, Graham’s hands.

Mr. L. Graham (Secretary, Legislative Department): He cun have the
book and I should like him to read out the section.

Mr. A. Rangaswami Iyengar: So fur as the Cunudian Act is concerned,
‘section 3 defines ‘* prohibited immigranis ** and out of 30 clauses only
clause (3) refers to the immigration of this undesiruble class of aliens who
are coming here. Bection 7 of that Act provides for summary trial and
punishment for a prohibited immigrant who enters into the country and
for deportation of that man after conviction and trial.

‘8ir Victor Sassoon: Before whom ?

Mr. A. Rangaswami Iyengar: Triul before the -ordinary court in that
country. Section 8A provides—Mr. Cosgrave read it yesterday—that, in
the caso of » man who has already entered thes¢ colonies and who, within
three weeks of his entry into that country, begins to indulge in propaganda
of the character specified in that clause, he is asked to show cause why
he should not be dealt with under the Act, and forthwith a Board is set
ap, which nlso is o Magisterial Board . . . . .

Mr. L. Graham: No! Only the Chairman is o Magistrate.

Mr. 4. Rangaswami Iyengar: I am sorry; the Chairman is a Magistrute,
and before thut Magistrate he is entitled to appear by pleader. He is
entitled to bring all the evidence he wants and, the evidence is recorded.
That is the .main point. There is no .in camers, no confidential
character about any of the proceedings ngainst him. The only thing that
the law says is that it is nol open to the public. But so far as the accused
man is concerned, he is entitled to tender evidence and to hear what has
been urged against him, and he is entitled to appear by counsel and do
everything that is required in an ordinary court of law.

Bir Vietor Sassoon: Is that in the Act.
Mr. L. Graham: No!

Mr. A. Rangaswami Iyengar: I challenge my friend Mr. Graham to show
the contrary.

Mr. L. Graham: I am prepared to put the book in the Honourable
Member’s hands and I shall be very glad if he will read out what he has
announced to be the law there,

Mr. A. Rangaswami Iyengar: Will you kindly pass me the book.
(The book was passed to the Honourable Member.)
Now Section 7 says:
Mr, L. Graham: You do not want section 7.
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Mr. A. Rangaswam| Iyengar: That does not suit you. Then I will read
section BA. Bection 7 however says:

‘‘Every prohibited immigrant entering or found within the Commonwealth in
contraventionr or evasion of this Act shall be guilty of an offonce against this Act and

shall be liable upon summary conviction to imprisonment for not more than eix
months , . . "

Convietion means conviction by & court of law . . . . .

“and in addition to or substitution for such imprisonment shall pﬁrsnant. to any
order of a Minister be deported from the Commonwealth.” -

That is section 7. Section 8A says:

“Where the Minister is satisfied that within 3 ycars after the arrival in Australia
of a person who was not born in Australia . . . that person is convicted ... '
Then various clauses are given aud it says the Minister:

“‘may by notice in writing summon the person to appear before a Board ... "

Mr. L. Graham: The Honourable Member is not reading the seation;
he is reading extracts which suit him.

Mr, 'A. Rangaswami Iyengar: I am reading the section itself.

Mr, L. Graham: I would ask the Honourable Member to read tne seec-
tion and not extracts from it,

Mr. A, Rangaswami Iyengar: I will choose my own method :

. "“He may by notice in writing summon the person to appear before a Board at the
time specified in the summons and in the manner prescribed to show cause why he
should not be deported from the Commonwealth,

**A Doard appointed for the purpose of the. last- ?rwoding sub-section shall consist
of three persons to be appointed by the Minister. The Chairman shall be a person
who holds or haa held the office of Judge or police, stipendiary or special magistrate.
Then if the Board recommends that he be deported from the Commnonwealth the
Minister may make an order for his deportation.” .

8ir Victor Bassoon: Where is the evidence?

Mr. A. Rangaswami Iyengar: So far as this is concerned, the Austra-
lian Act says that he should appear before the Board at the time specified
in the summons and in the manner preseribed, show cause, etc. What
the manner is, is provided for in the Canadian Act. (Laughter.) Burely,
my Honourable friends may all laugh, but it is for Mr. Graham to show
that ‘“‘in the manner prescribed’” means in the secret manner prescribed
in this Bill,

Mr. L. Graham: The manner prescribed in the Australian Act is not the
munner prescribed in the Canadian Act.

Mr. A. Rangaswami Iyengar: I am citing the Canadian Act to show the
manner in which the accused is allowed to appear by counsel, and the
accused is allowed to have evidence taken on oath or by affirmation and
that he is allowed to have all the facilities which a fair and open trial be-
fore a Magistrate always involves.

8ir Victor Sassbon: But not in Australia.
Diwan Chaman Lall: Is there any secret trial in Australia?
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Mr. A. Rapgaswami Iyengar: I challenge Mr. Graham to show that
“‘in the manner prescribed’’ in the Australian Act means the secret Star
Chamber method prescribed in this Bill,

Mr. L. Graham: I ask my Honoursble: friend to produce the manner
presoribed.

Mr, A Rangaswami Iyengar: If my Honourable friend Mr. Graham can-
not produce it, it is not my fault- I presumne that in any country govern-
ed by British institutions no Star Chamber methods, such as is prescribed
in the Bill before the House, would be tolerated. As 1 say, both in the
United States Act, as well as in the Canadian Act, the accused has the
right to appear by counsel, and the accuscd has also the right to tender:
evidence. The evidence has to be taken on oath or affirmation and every
facility that is given for the fair trial of an accused in an ordinary court
of law is given to himn; and the order is made by a Board on which there-
is a Magistrate or Judge in Australia, or by a similar authority in Canada
and by a similar suthority in the United States. And then, both in Canada
and the United States, there is from that an appeal to the Minister, and
there also he has got the right to represent his case, and the whole evidence
and the proceedings are asked to be made a public record in both those
Acts. Therefore, Sir, I say there is all the difference in the world hetween
the procedure which my friend Mr. Crerar has preseribed in this Bill and
the procedure which has been prescribed there. The object of this legis-
lation in Canada and Australia is wholly different from the object which:
my friend hag in view.

Mr. K, Ahmed: Give notice of amendment at the next stage.

Mr. A, Rangaswami Iyengar: Why is it, Sir, if Canada snd Australia.
and the United States, having self-government and having their own res-
ponsible ministry, have thought fit to prescribe limitations in regard to
immigration in their own way, we in this country should give the fullest
facilities for exploiters to come into this country in their thousands, for-
planters to follow in the wake of the missionary, for the trader to follow
in the wake of the British flag, for the British flug itself to be waved in
India and elsewhere with a view to exploit all these Eastern countrics?
Why should we provide the fullest facilities for them, and why should we
now be asked, on the other hand, to prevent any other man who honestly
believes in the principles regarding the state of society, which differ from
those of the exploiter and the capitalist, from coming to this country and
doing peaceful propaganda as much as the other kind of man who wants
to bleed this country, who has already bled this country for so many
generations? Therefore, Sir, I do not see that the analogy of Canada or-
Australia can avail the Government much.

Then, Sir, there is another matter. My friend Mr. Cosgrave read cer-
tain sections very vehemently yesterdav: but I want to know whether
those sections comprise all that this Bill sceks to provide. Here you have
the words ““person to whom this Act applies means any person who direct-
ly or indirectly advocates the overthrow byv force or violence of the gov-
ernment cstablished by law in British India.’’ That is there, I agree;
"‘or the unlawful destruction of property'’, that is all right; ‘‘or the unlaw-
ful interference with the ownership of property’’—that iz not there. I want
to know what this means. Unlawful interference with property ean occur-



476 LEGISLATIVE ASSEMBLY. [brr Fes. 1929.

(Mr, A. Rangaswami Iyengar.]
in many ways. There are various things which are done in the pursuit
-of even legul rights, which may be considered in law unlawful interference
with property. Those who are conversant with Mayne’s famous Comment-
aries on the Criminal Law will know that, when the Indian Penal Code was
-enacted, they originally wanted to insert a section called the illegal pursuit
of legal rights, but then they found that it would be obviously opposed to
all ‘principles of jurisprudence t» enact such a section in the Indian Penal
-Oode. But hore my friend. Mr. Crerar, says * unlawful interference with
the ownership of property.”” Anything may be unlawful interference: if
I were to get into this Chamber after it was locked up and tried to get out
by some door which might be open, it might be unlawful interference with
‘property. It ir trespass; and is that going to be dealt with under the
provisions of this law? Then the next clause says:

“seeks to foment or utilise industrial or agrarian disputes or other disputes of a

like nature with the direet object of subverting organized government in British

Imlillt.r fﬂd with any object the attainment of which is intended to conduce to that
result,

-Now, 1 want to know what it is that the Government are at by this sec-
-tion. Ho far as 1 can see, fomenting industrial disputes, etc., is in cffect
to say that no industrial dispute or agrarian dispute should be assisted or
helped by the political parties in this country on peril of deportation under
this clause.

An Honourable Member: N,

Mr, A, Rangaswami Iyengar: 1 challenge you to prove the contrary,
because the moment you go and interfere with it the government will say
‘* your object is subverting the organised government *'. If there is a rail-
‘way strike and the Congress organisation expresses sympathy with it, you
will say it meaus interference and fomenting, or utilising an industrial or
agrarion dispute with the direct object of subverting the organised govern-
ment. What is subverting organised Government? Is it, as my friend,
Diwan Chaman Lall said, subverting organised government by force or
by peace? Take Bardoli. Take uny number of instances in which the
politicals have had to interfere in industrial disputes, for the benefit some-
times of ¢ven my friends the capitalists, and settle those disputes. Would
that be an interference which would come within the four corners of this
‘section? This section is 8o vague and so sweeping that the object of the
Government seems really to be to get some kind of control over forces
which, as my friend Diwan Chaman Lall said, were rising against the
perpctuation of bureaucratic government in this country; and they want
‘at this juncture to put out a feeler in the shape of thig Bill. We say
that this Bill is reallv intended to strengthen the power of the Govern-
ment ag bv law established at present in this country, that is, the bureau-
cracy; nnd thap it is not intended for the benefit of the people of this
country, beosithe if that is so, if it were reallv intended for the benefit
of the people, then we on this side say that we do not think the communist
movement has at all made anv headway in this country or that it is of
auch a character thab we should go about legislating in the manner, for in-
stance of Canada or Australin. But when we are clear that there is no neces-
sity for this Bill, where is the necessitv for Government to come and sav:
“Everything is in danger; it is all red: vou are going to see red ruin be-
fore you, unless you pass this Bill, bv means of which two foreigners might
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be deported.’’ After all, foreigners or aliens can ‘be deslt with without
the aid of this Act, and only the British people who might come and
preach the communist doctrine are expected to be dealt with by this Bill.
I ask, Sir, why this anxiety, if it were not for & certain sinister purpose
behind it all? I think, Sir, that, so far as this Bill ir concerned, the Gov-
ernment have absolutely no case to come to the House again and ask the
House to enact this Bill. Government bad a full perception of the entire
unanimity of public opinion against this Bill on the last occasion; and it
is a clear defiance of the verdict of the country for the Honourable the
Home Member again to come to thin House and ask that this Assembly
should enact the same legislation which it had rejected very definitely at

the last Simla Bession.

8ir Victor Bassoon: Mr. President, I have guthered from some of the
speeches we have listened to with great interest that there is still a con-
siderable amount of opposition to this Bill. But the opposition seems to
be taken from some very different view points. The very eloquent speech
of my friend Diwan Chaman Lall, has apparently received its reward at the
hands of his Party, because I notice that he has now been promoted to the

Front Bench.
Diwan Chaman Lall: I came here more closely to listen to you.

8ir Viotor Sassoon: It was speech which I listened to with great interest.
His eloguence was not only appreciated by us here, for outside, during the
lunch interval, I heard compliments paid to his undoubted foremsic ability,
Personally 1 appreciated the manner of hig speech, if I did not, to use
his own words, entirely appreciate the matter. I felt that my Honourable
friend Diwan Chaman Lall was using his professional gifts rather to throw
dust in the eyes of unfortunate laymen like myself. 1 think that was really
made clear when his neighbour, Mr. Rangaswami Iyengar, attempted to
quote and read out the various clauses from the American and Australian
Acts. 1 think most of us, common-sense people here, will appreciate that
in fact, whether those sections are attached to an Immigration Act or sny
other Act, the Governments in those countries have powers very similar
to those under this Bill,

An Honourable Member: No.

8ir Victor Sassoon: Iractically the same. Unless of course if Mr.
Ranguswami Iyengar is going to assume that the preseribed forms, which
nobody here apparently knows anything about, lay down that you can ask
the Government to bring evidence against the delinquent, when all that
the Act says is that the person concerned is to show cause why he should
not be deported. He points out that in Cannda the delinquent cen be re-
‘Presented by counsel.

Mr. A. Rangaswami Iyengar: After cvidence taken on oath.

8ir Victor Sassoon: I have an idea that under this Bill he can also be
reprosented by counsel,

Mr. A. Rangaswami Iyengar: Read that section please.

Bir Victor Sassoon: I understand that my friend is very much exercis-
ed in spirit, because the counsel ean bring evidence before this tribunal,—
mark yon, not one of the ordinary tribunals of the land, but a special
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tribunal, which has been brought into being by the Minister concerned,
and which in some cases consists of three people, of whom one would be a
Magistrate; whereas under this Bill you have three Sessions Judges of
5 years’ experience . . .

Mr. Rangaswami Iyengar: What about the last clause? REither he
or any pleader on his behalf, etc.?

Sir Victor Sassoon: 1f my Honourable friend wishes to know whether
he or his pleader would be aliowed to bring evidence before this tribunal;
if my Honourable friend wishes to know whether this evidence can be
taken on oath, T have not the slightest doubt that the Honourable the Home
Member will assure him that this shall be done. But because the American
Act, the Canadian Act and the Australian Act do not definitely say that
the evidence against the delinquent is to be revealed to him and is 1o bhe
proved before these judges, I see no reason why it should be assumed
that secret evidence would be shown to him, evidence which may affect
other countries and which we all know in practice would never bo shown
to the delinquent, because that evidence I maintain, would never be shown
in any country; so in practice the result is exactly the same. Tt may be
that we have definitely specified that evidence against the defendant would
not be brought forward, but I am perfectly certain that if the Honourable
Member will make a reference to Australia, Canada or America, he will
find that all the information that is put before those three judges nomi-
nated by the Minister is not put before the delinquent. At any rate, &ir,
it is not in Australia, which is a countrv enjoying Swaraj, and which, I
understand, is often put forward as the ideal of what India is striving for-

Then, Sir, there is one other point which I have undertaken to prove
to my Honourable friend, and that is with reference to clause 2(iii) (b),
which reads thus:

“seeks to foment or utilise industrial or agrarian disputes or other disputes of a

like nature with the direct object of subverting organised government.”
Now, according to my friend Diwan Chaman Lall, and according to Mr.
Rangaswami Iyengar, supposing he were to utilise an industrial or agrarian
dispute to subvert the present Government of India, he would be liable
under this clause. Now, Sir, I am only a layman and I am no lawver;
but I do not read the clause that way. I say that this clause is directed
against anarchists, against that class of individuals, not against a com-
munist, not against a socialist, not against a member of the Swaraj Party,
but against an anarchist who is against all forms of organised Government.

An Honouiable Member: Not even against a millowner.

Sir Victor Sassoon: Yes, not even against millowners, for
even they want organised government, though it may not be exactly the
same form as that advocated by my friend Diwan Chaman Lall. But
supposing my friend Diwan Chaman ILall was fomenting these disputes
with the object of doing away, not only with the present Government of
India, which, I gather, is not particularly favoured by him but with any
form of organised government, then I say he would come in under this
particular clause. That, I think, is the meaning of this clause. Bui per-
sonally I would be prepared, if 1 were the member in charge of this Bill,
to make it clearer by adding in front the word ‘‘ all ** because that is the
actual phraseology in the similar section in the American Act. But I am
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gure that that is what is meant. It does not say the present Government

of India; it says organised government in British, India. So I think my

friend Diwan Chaman Lall may safely continue fomenting and utilising

industrial and agrarian disputes on behalf of a socialist form of Government

no worse than that presided over by Mr. Ramsay Macdonald.

Mr. Jamnadas M. Mehta (Bombay City: Non-Muhammadan Urban):
I don’t think they visualise any other Government.

Sir Victor Sassoon: Now, it is not a question of visualising any other
government; it is a question whether the government, the Honourable

Member favours, is an organised form of government; if so, he would not
come under the purview of this section.

Now, Sir, there is another point. It is an argumnent that my iriend
Mr. Renga Iyer brought forward, and that was, that although it might be
perfectly in order for legislation of this kind to take place in Dominions
like Canada or Australia, it was not proper that such legislation should be
brought forward in this country, because India did not enjoy Swaraj. I
have a recollection that certain Members of this House at the Simla Session
stated publicly that they would be prepared to give powers to the Gov-
ernment of India if that Government was a Swaraj Government. Now,
Sir, it appears to me that, however keen, however desirous one might be
that India should achieve Swaraj,—and it may be said that some of us
-on this side are in the same position as those on the opposite side, in that
we have the same Tdeals and aims, but differ in regard to the routes we
use—however much we may desire that this country should have Swaraj,
I think it is dangerous to say that, until India has Swaraj, no legislation
should be undertaken to deal with an undoubted evil, one which only
those who refuse to see, can deny, exists to-day. I should like to emphasize
once more what hag been emphasized by Mr. Kelkar and Mr. Coatman,
and that is the very restricted scope of this Bill. I am rather inclined
to sympathise with Honourable Members who might have felt that the
Honourable the Home Member and the Honourable the Foreign Secretary
were rather exaggerating the good points of this Bill, because this Bill is
extraordinarily restricted in scepe. In the first place, it admittedly does
not deal with Indian communists, though a large number of mercantile
interests in Bombay would be very glad—I can assure this House about

—if there were clauses in this Bill which would have enabled Government
‘to deal with Indian communists.

Mr. Jamnadas M. Mehta: Question?

Sir Victor Sassoon: And though the Bill covers foreign communists,
it is not mnecessary in their case, because, under the Foreigners’
Act, foreign communists like Mr. Johnstone can be effectively dealt
with under provisions which are more drastic than the provi-
sions in this Bill, and under which provisions there is no appeal of anv
sort or kind. This Bill merelv deals with British Members of the Third
International or similar associations, and only with those members who
do not- escape under the provisions of clause 2 (i). Now, Sir, there were
certain Members of this House in Simla who even doubted the existence

-of communists in India. I remember one Member saying that he had
‘never seen a communist.
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Mr. B. Das (Orissa Division: Non-Muhammadan): 1 said that, snd I
still maintain it.

Sir Victor Bassoon: My friend says thut he has never seen a com-
aunist and he refuses to believe in the existence of communists in India,
because he has never secn a communist. 1 do not know what Mr. B, Das
thinks coimnunists look like. I do not know whether he considers that
they are very easy to differentiate from his fellow citizens in this country,
whether he thinks that they parade the streets clothed in red or waving
a flag. ButT can assure Mr. B. Das that, not only have I seen many
communists not only British but Indian, but 1 also have the advantage
of having met them, and I am perfectly prepared to promise Mr. B, Das
that, if his business will ¢nable him to visit Bombay, I will arrange for
himi to see a British communist and an Indian communist, and he will
then be able to come here and stand before the House and probably say
thai he believes in communists since he has now seen oneZ (Luaughter.)
Of course, 1 may be wrong; I may be misjudging Mr. B. Das. Mr. B.
Das may have the same kind of temperament as the lady who went to s
zoological garden and saw a giraffe for the first time. She stood in front
of the giraffe and ejaculated, *‘ I do not believe it **. (Laughter.) 8ir, I
can assure this House that communism not omly docs exist .in this
country, but it has progressed, as some of us foreshadowed, during the
last four months, and the organisation which was laid down six months
ago has unfortunately borne fruit, and that, as I said before, we fore-
shadowed. Tt has captured the Trades Union in the textile trade in
Bombay. The legitimate Trades Union. which was run by Mr. Joshi, has
lost the larger part of its numbers. The Union which was called Girni
Kamgar Mandli, and which has been captured by these communists, has
probably got over 80 per cent. of these textile workers within its ranks.
Only the other day it decided that it should change its name to the Red
Flag Union. I do not remember the Indian name, but that is what it
means. I have seen copies of the reeeipts which it gives to its memberr
in return for their monthly dues, on which the Red Flag is stamped.
Now, Sir, they have captured this Union. They have captured the Trades
Union of the Railway; they are in the course of capturing, if they have
not already captured, the Oil Union: and T am informed that they are
spreading further afield and have begun their activities in Calecutta. These
TUnions are verv different to the genuine type of trades unions preaided
over by men like Mr. Joshi and Mr. Chaman Lall. With unions of that
type we can work. With' unions of that type 1 advocate working. Unions
of that type will enable capital and labour to come together for the benefit
of both classes. Bir, I entirely agree with some of the spenkers when
they sayv that the soil of India at the present time is fruitful for these
communist organisations. I also entirely agree with them when they
say that we should atbempt to remove the fruitfulness of this soil. Let.
us try and help the agriculturists to be more prosperous,

An Honourable Imbpr: How?

8ir Victor Sassoon: That is the point. The great difficulty is to know
how to do it. We all want the agriculturist to be prosperous. Nohndy
wants to feel that the agriculturist is starving, but when vou say how,
vou have hit on the difficulty of the problem. Tt is so easv for people
to say, ‘‘Oh, take everything from somebody else who has got it and give
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it to them’’. That may be all right in theory, but it does not work -out
in practice. 1 think that one way to help the agriculturist is by means
of co-operation between the Govermmnent and commercial and other in-
terests, by which modern methods of agriculture should be put at the
disposal of the agriculturist. 1 think another way is that small factories
should be established all over India so as to absorb the surplus agricul-
turnl population, because if you make your agriculturist more efficient,
the necessary corollary is that a fewer number of men will produce the
sane amount of produce as before, and therefore something must be done
to take care of the surplus men. And the suggestion that 1 now throw
out is the establishment of small factories all over the ecountry to absorb
this surplus population 8o as to enable it to manufucture some of the goods
now being imported in exchange for the food which they are comsuming.
(An Monourable Member: ‘A very good idea, but a pious one’’.) Another
is that capital and labour should work together for their mutual benefit,
and that. T think, is shown, as far as Bombay is concerned, by the nego-
tintions thut nre taking place before the Enquiry Committee, where the
representatives of the Millowners' Association are working hand in hand
with men and bodies like Mr. Bakhle and Mr. Joshi's Union, and even
_occasionally members of the Red Union. We are trying to meet them
where we can, and although it is not true that we have come to an agree-
inent over all poinis of dispute, there has been a large measure of agree-
inent on details, so that the only question which now will come hefore
the Enquiry Committee will be as to whether a cut at all is justified. If
that cut is juslified, then the two parties have agreed that the various
rates for the different classes of goods should be laid down on an agreed
Linsis.

Mr. X. Ahmed: You do not give a portion of your income to them.

8ir Victor Bassoon: Unfortunately, the activities of the Red Union mre-
not limited to this kind of work. They are not limited to merely attempt-
ing to improve the status of the millhand. Unfortunately, they are con-
volidating their position. They are drawing away members from the other:
unions by threats, and these threats have, in some cases, been accom-
panied by murder. At the present time, they are building up a fighting
force of 5,000 men, of whom something between 600 and 1,000 are being
drilled to-day and a definite programme has been laid down designed to
culminate in a general strike next May. And there is nothing secret about
this programme. '

An Honourable Member: Are not the Bombay Government aware of
it?

8ir Victor 8assoon: The Bombay Governmont are as much aware of it
ar anv of us. It is openly admitted by the Red leaders; it is openly
admit{ed by the Red Flag Union, and yet, under the ordinary course of
the law, apparently, nothing can be done at the moment.

What do we ask? We are asking you merely to pass this little Bill,
which enables the Government to deport the British communist leaders
who are organising all this behind the scones. These British leaders do
not come out into the streets; they do not harangue mass meetings; but
thev are the brains, the general staff, of the movement, and there is no
question about it that they have improved the organisation of these com-
munist parties enormously during the last few months.
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Diwan Chaman Lall: You said thet it is not aimed at communists but
-only at anarchists.

Bir Victor Sassoon: 1 did not say that. I said that that particular
clause was aimed aguinst anarchists, and not the whole Bill.

My criticism of this Bill is not that it goes too far. My ecriticism of it
is that it does not go far emough. (lronical cries of ‘'Hear, hear’" from
the Swarajist Benches). My criticism is against the Honourable the Home
Member’s action yesterday when he pledged himself to limit the provisions
of this Bill, or any other Bill, to a few British communists, and stated
that he did not propose to deal with Indian communists, except by the
crdinary procoss of the law. My friends on my right affirm that the ordi-
nary criminal law is sufficiently drastic to deal with this undoubted danger.
It may be so in theory to lawyers but it is not so in practice in Bombay.

An Honourable Member: How long have you practised law !

Bir Victor Sassoon: I have not practised law, but let me tell my
driend the position as it is to-day. We see men being threatened with
~death in Bombay and Bengul. Men have been murdered, and the lack
of faith in the protection of the law in India to-day is such, that even
4hough men are threatened they dare not come into the open and lay
charges against this sinister organisation. Though you can get all the
-evidence you want privately, witnesses will refuse to jeopardise their lives,
—I am speaking of something which I know personally—by revealing
what they know in a court of law. My Honourable friend Mr. Kelkar said
that the small business man was against the strike. He told us of the
influence the small business man had with the mill hands. That is per-
fectly true. The large bulk of the mill hands to-day do not want to go on
strike. The large bulk of the mill hands to-day want to be allowed to
work quietly, but they cannot help themselves. They are béing overawed
‘by an organised murderous body that threatens death to them and worse
than death, to their families. Now, 8ir, the law in practice to-day has not
protected mill hands or others in Bombay. It is all right for Honourable
Members to say that this talk of violence is all mere words. If they will
go to the widow of the weaving master in the Pearl Mills in Bombny.
they will know whether the violence in Bombay only consists of words.

Pandit Nilakantha Das (Orissa Division: Non-Muhammadan): Is this
the work of foreign communists?

Sir Victor Sassoon: They are the guiding force at the back. I have
-already told the House that we in Bombay do not consider that this Bill
is sufficient to deal with the danger. I have said that this should be a
wider Bill, or that it should be followed by another Bill which will deal
satisfactorily with this danger, and in that respect I am not very far from
‘the point of view of my Honourable friend 8ir Purshotamdas Thakurdas.
The prvition to-day is this.

Bir Purshotamdas Thakurdas (Indian, Merchants’ Chamber: Indian

Jommerce): Will the Honourable Member leave me to express my
views ?

8ir Victor Sassoon: I merely gave it as my opinion thet my views in
that respect would not be very far from those of my Honourable friend.
I did not dream . . . ..



THE' PUBLIC SAFETY' BIEL. 483

Sir Purshotamdas Thakurdas: That is the Honourable Member’s hope,
1 take it

Sir Victor Samsoon: I based my remarks on speeches that he has made.
The position to-day is that the law does not give the protection we need.
What has been the result? As is always the case when the law does
anot ufford the protection it wlleges it does, individuals take matters to
deul with the gituation into their own hunds. Men are engaged who are
prepared to meet violence with violence. A guerilld warfare is in exist-
enoe in the streets of Eombay, and today ull the mills have stopped due
to a fracus between two groupg of men.  Now, Sir, in my opinion, instead
ol taking up a lot of time in opposing this Bill merely in the hope of
annoying the Government, if we were to press -on Government the essen-
tinl need of denling with all communists, the Red movement in India would
uot be indircetly encournged, as it is  at present. The motion before
this House is to refer this Bill to u Solect Committee, and an amend-
ment has been moved that it be circuluted for publie opinion. I gather
from the speceches that have been made that this obviously dilatory metion
will be lost.  The essentin]l part of this Bill has been before the country
for four months and I cun sec no justification for further delay.  There
i in fuet u good deal to be said for Mr. Ranga lyer's point of view that
it should not be nccessary to send the Bill to a Select Committee ot all.
The additional matter in the Bill refers to funds remitted by communist
nesocintions und individuals abroad to further illegal acts in India. I
put it. to the House, if an association in this country, had sent funds to
Alghanistan for the purpose of helping the revolution against the ex-King
Amunullah, would not every Member of this House have considered that
the Afghan Government was justified if it seized those funds? 1 expect
they would.  Why should not the Government of India have the right
to seize funds intended to promote bloodshed in India, if it can get' hold
of them? The Third lnternational has voted a large sum—something: like
a quurter of a million sterling=to be expended in-India when it-is considered
that the moment is ripe for revolution. I only hope that; when this
Hill is passed; mny Honourable friend the I'inamce Member will get a
windfall. 1.will tell the House very frankly that I do net think he will. get
a greant deal, because these cluuses in my opinion are by no- means water
tight and I think it is more than likely that funds may get into this
country, unless n mistake is made, without the - Governmens: being. able
to soize them, but still they may act as u deterrent und. for thia- reasen
I support them. I know there are Mcmbers in:this Heuse, like Mr.
Jumnadas -Mehta, who have visions of using the- Red communistic move-
ment to pull the chestnuts out of the fire for the Party of which he is so
prominent a member. Let me- disillusion: him of ‘such hopes:

Mr. Jamnadas M, Mehta: I never said that; The Honourable Mems.
ber attributes to me what I never said.

N Bllr Victor Sassoon: It my Honourable friend wilf rend his speech’ a
imla. . . ...

Mr. Jamnadag M. Mehta: I remember it:

Bir, Victor Sassoon: He stated that he was prepared to join any assos
cintion or group of people who would help him' to free Intfa, or wordt to
that cfféect. In other words he is prepared to use the communistle party
to pull the chestnuts out of the fire for the Swaraj Party, I take it when
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the Honourable Member wants Swaraj, he is envisaging a Government of
which his friends, if not himself, will be members. 1 suggest he will be
disillusioned, for with all their faults, the members of the Third Inter-
national are no fools and the Honourable Member and his friends are
more than likely to be hoist with their own petard. @~ Now we are told
that the red terror no longer exists in Soviet Russia. Of course it does
not exist in Soviet Russia now. (An Honourable Member: ‘‘“Why''?) It
i8 not necessary now. When the Committern of the proposed Indian
Soviet republic has had its revolution and has had its red terror and when
it has liquidated all the capitalists and land owners and members of the
intelligentsia, including my friend Mr. Jamnadag Mehta, even including
my friend Diwan Chaman Lall, when 1t hag eliminated the large bulk
of those in this House and most of their friends outside, when it has es-
tablished its sutocratic rule in India as it is established in Russia—and 1
would remind this House that although there are millions of inhabitants in
Russia the communist party.of Russia only consists of thousands—
when that state of affairs occurs, then you will find that the Com-
mittern of the Soviet Government will make use of those members of the
classes I have referred to who have been left behind. They will use them for
their technical knowledge under the strictest supervision. They will
probably make hostages of their families, and then they will proclaim to
the world that wholesale executions are no longer the order of the day.
Eut let no one imagine that in Moscow, even to-day, anyone can attack
or criticise the policy of the Soviet Government, as my friends on my
tight ere able to do here with perfect impunity (Cheers), and if they do
attempt to do that under a Government similar to the Soviet Govern-
ment they will be very lucky if, like Trotsky, they are allowed to leave
the country whole in body, if bruised in spirit.

There is one argument, and a very pertinent argument, which was
brought forward by Mr, Kelkar. Mr. Kelkar said, ‘“Why can you not
achieve what you are trying to achieve by this Bill by asking the British
Government to keep a stringent watch on the issue of wvieas to this
country? Deal with it under the Passport Regulations.”” I want the
House to realise what that will mean. There are thousands of visas
issued every year to India. They are issued not only in England but
in every British Consulate all over the world.  1f you are going to suggest
or lay down that no visa is to be given until the Government of India is
satisfled that the individual who asked for that visa is 'a desirable person
to enter into this counmtry, it would mean & great deal of hardship to a
very large number of innocent individuals who would not be able to get
visas probebly for months. Surely it is much more practical that, rather
than disturb the existemce of thousands of innocent people, you merely
pass this Bill which enables you to deal with the one, two, three or four,
or half a dozen people you object to when they have landed and whea
you have found out that they are the people who are objectionable, It
is much simpler and more efficacious. -

An Honourable Member: Very!

8ir Victor Sasspon: I am told that this legislation savours of Star
Chamber methods. When that word was used 1 saw visions passing before
me of racks end thumbscrews and boiling lead. At least I thought of

-4 P.M.
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dungeons below the water level and large big hungry rats sitting up and
watching the unfortunate beings who might have broken the provisions of
this Bill. Whereas what ig the practical effect, what is the penalty in this
Bill? What would 'happen to ene of these unwelcome people if he got a
visa which he would not have got under Mr. Kelkar's method? There,
when he asked for his passport, he would not get & visa and would not be
able to come to this country. Under the Eill, he might get a visa, and
comes here. If he fails to show that he is not one of the people who con-
travene the provisions of this Bill, he is sent back again, The only differ-
ence is that he has paid his passage from Europe to this country. And yet
we have Members opposite talking of 8tar Chamber methods, of the liberty
of the subjeet. fulminating about habeas corpus, eto., while what we aro
really urguing about is whether it is fair on the British communist to waste
his fare from England by sending him back, I do feel that the passionate
rhetoric to which we have been treated has been rather wasted when we
realise what in effect this little Bill is. I do emphasize to the House that
at any rate the individual who comes under this Bill has some sort of
appeal to a tribunal and some form of justice, however, much you may
oritioige it; whereas if the authorities at Home refused to give & visa, there
is no question of appesal, there is no question of shipping cause.

I, therefore, oppose the amendment and am prepared to support the
Resolution if Government press it, though I do not'see any necessity for
refercnce to a Select Committee.

Mr. Ghanshyam Das Birla (Benares and Gorakhpur Divisions: Non-
Muhammadan Rural): Sir, I was very eager to hear the speech of Bir Victor
Sassoon. Coming as he does from Bombay, and being in close touch with
the situation at Bombay, T expected to hear some very strong arguments
from him in favour of this Bill, and T must confess, Bir, that I am sorely
disappointed in that expectation. I know it is not at all due to any lack of
eloquence which he possesses in good measure but it is probably because
Sir Vietor did not himself feel much confidence in the cause which he was
ndvocating. That probably was the reason that he could not make out A
good case for the acceptance of this Bill.

Lot mo mako it very elear at the outset that I am not at all in favour of
communism, and this not because it is not in my interests. I know that
in spite of all upheavals and disorders of the past, capitalism has survived
und T know that in spite of all communism and bolshevism, capitalism is
going to survive.

An Honourable Member: Don't prophesy until you know,

. Mr. Ghanshyam Das Birla: But I honestly believe, Sir, thers, in the best
interests of the country, of the labourer and of the industrialists,” commu-
_hism 18 & thing which we all ought to oppose. I am quite prepared
therefore to support any reasonable measure which might be brought before
this Hn_use to check communism, but this Bill, as it stands, is, 8ir, very
“;mf:lg In principle, and therefore I am not prepared to support it as it
stands.

. Bir, T and other Indian capitalists very strongly disapprove of any: prin-
clplp which vests the Government with a power, enabling them to dcport
or intern or imprison people without a trisl. That i8 my chief objection.
We on this side of the House have all along strongly opposed the retention
of Regulation III of 1818, and it would be too much for the Government
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“t0 -expect ‘nsbo support a similar measure :to be placed on the Statute
‘Book. My *Honourable ‘friend Mr. Cosgrave cited instances of other
countries. I do npot profess to know anything sbout the legal aspect. His
urguments have already been replied to by this side of the House. But 1
will put -him one question. Is there any country in the world where the
Government had the courage to intern people, to intern popular leaders
of ‘the country under such an extraordinary meusure. Is there any other
eountry in the world -where popular leaders could be assaulted with impunity
by the police? It is no use comparing other countries with India. The
“bitter experience of the past is sufficient tn warn us that if under measures
‘like Regulation TI1I.of 1818 persons like Lala Lajpat Rai and Dr, Beasant
could 'be intermned,—s sheer misuse of power—it would be much more
dangerous to give any further powers of a similar nature to the present
Govermment, eonstituted as it 18, being neither responsible to the people
nor removable by the people. Until the Government is so constituted as
-t0 1be responsible .to the people, T would be the last person to agree to
-geanting any further power enabling the Government to deal with persons
in an -arbitrary manner. This is Sir, my chief objection. It has been
suggested from this side of the House, why not utilise the existing laws.
It has :been suggested that the Pensl Code is quite sufficient to deal with
worampnism. That point has not yet been met by Honourable Members
on the Treasury Benches. My Honourable friend Colonel Crawford inter-
rupted my Hopourable friend Lalchand Navalrai when he was making his
gpeegh .and asked him to show as to how under the existing law communists
.could be dealt with. T again confess Sir, that I have no knowledge about
legal matters. But the best answer to that was given by the Honourable
the Home Member ,when referring to the Indiaun communists. He remark-
,ed.yesterday that,so far as.the Indian communists were concerned, the
Government .hoped to deal with them under the existing law. He went
so far as.to say that they have been prosecuting Tndian communists suc-
cessfully in Bengal and other parte of the country. Sir,
if Indisn comnmunisis could be successfully prosecuted under
the oxisting Jlaw, T donot see any reason why English comun-
iste  cowld not be prosecuted in & similar manner. (Hear,
‘hear). T $hink, Bir, that is the best illustration which my Honourable
friend Colonel Crawford, who is not now in his reat, wanted. The answer
*to ‘the -question as to how the Indian communists could be dealt with under
the existing law had already been provided by the Honourable the Home
Member, 1 think, 8ir, il is not fair for the Government to shirk their
respongibility by not facing a trial. Tt would be fair to the Government,
to ithe people, .84 .well as to the communists if they thought it necessary
in oeder to -deal .with the communist, to go before the courts and get the
‘men prosecuted. To deal with them in an underhand manncr is a thing
aehioh 1T .amafraid #his side of the House is not prepared to agree to.

Naw, Sir, .every.supporter of this Bill assumes that it is one calculated
to deal with communism. The Honourable the Home Member, when de-
livering his opening speech, cited a train of events which took place du'nng
the last'few months and arrived at the conclusion that communist organiza-
tions , were respnmt%le for these events. He referred to the Youth
movament "he vreferred to the Calcutta procession, press pro-
pagands apd so on and 8o forth. Surely, Bir, this is mnot
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all being brought about by the English - communists, and we
- shonld wnot forget that .this Bill is mesnt to deal only with .the English
~communists. .1 am quite sure that, in spite of the depgrtation,—if that may
happen st all—of the English communists, all such activities are bound to
continue in this country. It is very difficuls, under the present oiroum-
stapees, for an Englishman, whether & communist or -an Imperialist, to
eommand sufficient confidence of the people to lead any such movement
in India. If communism is at all to grow, it must grow under the leader-
ship of Indian communists, and eventually the Government must come
hefore this House with a messure similar to the one before the House to
desl with Indian communists. It is no usc saying or assuring the House
that we want only s0 much and no more at present and that we shall be
prepared to deal with the Indian communists under the existing law. Once
you mgree to the principle of deporting people without trial, the logical
.cowrse for us .wauld be to agree to any other proposal of a similar nature
which comes from Government and is intended to deal with Indian com-
‘munists. For this reason we have to be very cautious in accepting any guch
principle at this stage. Now, Sir, I believe it is-absolutely a false .notion
to believe that you could kill any such movement by such extraordinary
.measures. My own personal.feeling is that we have unnecessarily advertised
eommupism inIndia. Mr. Coatman referred to the Press propaganda, and
he went so far as to tell.us-that the vernacular press was full of such pro-
paganda. Susely we, on this side of the House know more about the
vernacular press than Mr. Coatman or any other gentleman on the
Treasury ;Benches knows. T am personally a reader of various vernacular
papers in Hindi as well as in Gujerati, and it was for the first time that
I came to know at Siinln that such a thing s communism hed existed in
India, (Liaughter.) T never find any such propaganda being sedulously
carricd .on. T do not believe st all that communism is prevailing to such
n extent in India as to require any drastic measure at all. But even if
it. were so, T do not believe in such repressive laws. I know that between
1880 and 1920 all sorts of repressive measures were enacted in Ireland to
suppress the national movement and the result was that things went from
bad to worse and from worse to worst until Home Rule was oranted. It
was only then that, pcace and order was restored. Even in Indin, if we
take the history of the last thirty vears, we shall find that laws after laws
of a repressive nature, have been promulgated without any success, and
almost all the renressive laws in Tndia were more .or less followed by blood-
dshed. As we all know, the Rowlett Bill was followed by bloodshed in the
Punjab. “Things have not improved in spite .of all -these repressive laws,
T am quite sure that. until people get what they want, vou will not have
peace and gnod will in this commfry, and the responsibility therefor - will
rest on the Government. Tf they cannot see things as they are, if they
7o on with these wild mensnres and place all kinds of repressive laws on
the Rtat}ite Book. thev cannot improve the situation. The situation can
only be improved by giving fo the neople what they want. I do not make
much disetimination or much distinetion bhetween swarnjism, communism
and all such other ‘ isms ' because 1 know they are descended from the
rame stock, Tt is due to diseontent prevailing in the country that all those
movements find good .soil. .Tt is the wearning of the ‘peoble for swaraj,
their thirst to free themselves from the foreign domination that.is veflected

R
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it ‘all these movements. If you remove the causes, if you give to the
people what they want, 1 am quite sure that peace and good will will be
restored. - Until then, Sir, it will be futile to try to perform by repressive
measures what can only be performed by sympathetic means.
 As regards the Bombay strikes, I quite agree that law and order is
at a great discount in Bombay, But I wish Bir Victor Sassoon had the
coursge to tell the Government why that is so. It is not entirely due
to the labour trouble. 1 know there are mills in Bombay which look upon
these strikes with mixed feelings. If only the mills had been making pro-
fifs, they would in no time make a settlement with labour and the cause
for discontent would disappear in a moment. Because the mills are losing
money, they are not very keen to come to terms with labour (Hear, hear.)
And all that is due to the ruinous financial policy pursued by the Govern-
meént, by their putting an appreciated ratio on the Statute Book (Hear,
hear), and thue giving a blow to the industry. We warned the Govern-
ment at that time as to the consequences that were going to follow. We
warned them of the strikes, of the severe depression, and all the evil conse-
quences which generally follow on economic depression, and, Sir, what we
apprehended then has unfortunately now turned out to be correct. The
money i very tight, trade is very much depressed, purchasing power has
gone-down and even the Government loan floated in England has been n
total failure. If the Government really want to improve the situation, let
them revert back to the 1s. 4d. ratio, and let them accept the recommenda-
tions of the Tariff Board about protection to the Indian textile industry,
and they will then find that the mills will prosper and that these causes
of discontent will disappear in no time. What T say is, restore prosperity
and you will restore law and order; but if you want to restore law and order
by repressive measures, it will he something like gagging a hungry child
that is crying for milk. The child does not want gagging, it wants milk
because it is hungry. Give it milk and you will be able to stop it orying.
But, Sir, gagging won't do. '
Now, Sir, this Bill was put before this House and rejected last Septem-
her. Tf the intention of the Government was to check communism, surely
it war the duty of the Government to take the Indian industrialists into
their confidence. I do not know whether they consulted the European
_capitalists or not, but T am quite sure that they have not taken the Indian
mercantile bodigs into their confidence. 8o far as T know,—I do not know
anything about the Bombay Millowners’ Association—of the 29 bodies-
affiliated to the Federation of Indian Chambers, none suggested to the
Government at gny time to bring in such a measure hefore this House.
(Hear, hear.) When this menasure was put before the House, T wired to
all the affiliated bodies” of the Federation of Indian Chambers and invited
their opinion. Bir, T think the House will allow me the indulgence to read
some of the telegrams which T received in reply:

"l"he Bombay Bullion Exchanze support the principle of having some
measure .to control and eliminate communist agitation engineered bv
foréigners. S ' ‘

The Tndian Merchants’ Chamber of ﬁmﬁay wired :

“‘Committes Indian Merchants Chamber fully realise the gravity of foreign com-

o

munist menace and appreciste Government’s anxiety to deal with it. They would he
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red to support (iovernment in all legitimate measures in nchieving that end.

mitm regret however they cannot support present Bill as it stands becauss it

deals only with foreign communists and because it contains provisions which are too

drastic and arbitrary. Committee would welcome any special measure dealing com-

prehensively with all fomenters of industrial disorders and providing reasonable safe-
guards ugainst arbitrary curtailment of liberty of subject.”

The Maharashtra Chamber of Commerce, Bombay, replied saying:.

“Nothing has happened since this Bill was last thrown out by the Assembly to
justify its re.introduction with the additional clause about Red money. The Com-
mittee still emphatically protests sgainst the Bill and its new clause and expreases
its- opinion that there is no necessity for a measure of this kind in this country.”

The Indian Chamber of Commerce, Caleuttu, opposes; the Seeds Traders’
Association, Bombay, opposcs; the Grain Merchants’ Association, Bombay,
opposes; the Shroff Association of Bombay opposes; the Indian Produce
. Association, Calcutta, opposes; the Telikanta Brokers’ Association, Calcutts,
opposes; the Burma Chamber of Commerce of Rangoon opposes. The
Millowners' Association, Abmedsbad, gives a qualified support. They say:

“The committee of the Ahmedabad Millowners’ Association endorses the principle
of the Public Bafety Bill and supports it but would desire deletion or amendment
of provisions which give arbitrary and unrestricted powers to Government particularly
in the matter of forfeiture of monies securtties, goods or credits, etc.”

So, they also do not want this sort of deportation without trial. The
United Provinces Chamber, Cawnpore, from where my Honourable friend
Mr. Gavin-Jones comes, opposes. The Southern India Chamber of Com-
merce, Madras, opposes. The Marwari Association, Calcutta, again gives
a qualified support. While supporting the principle of the Bill they say :

b “‘Care should be taken to introduce safeguards in sections likely to be open to
abuse.”

The East India Jute Association, and the Bengal Jute Dealers’ Association
of Calcutta, the Indian Tea Planters’ Association of Jalpaiguri, the Bihar
and Orissa Chamber of Patna, the Bihar and Orissa Mica Association of
Giridih, the Mysore Chamber of Bangalore, the Indian’ Merchants’ Associa-
tion of Karachi all oppose the Bill. The Marwari Chamber, Bombay, while
generslly favouring the Bill, consider clause 2 sub-clause (¢) too wide, vague
and liable to misuse and urge suitable amendment thereof. The £kin and
Hides Association of Madras considers the Bill ‘* very arbitrary ', though
it suggests a comprehensive measure to deal with communist activities
** with unambiguous liberty of ordinary appeal . The Buyers and Shippers
Chamber of Karachi suggests radical amendments, including trial with help
of jury and opportunities of defence, with the proviso that:

h:‘li*Io_"detaiI, particulars or circamstances should be withheld from sccused or his
@r.

Now, Bir, what is the reason for these capitalist associations opposing
this Bill? If this Bill is to check communism, as has been stated by the
Government, surely the capitalist bodies ought to have supported the Gov-
ernment. But the very fact that the capitalist associations and the indus-
trial bodies are not prepared to support this Bill shows that they are not
prepared to give the Government any extrsordinary powers. And I hope,
Sir, the Government will take a lesson from this.
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[Me: Ghanshyam Das Birla.]

Now, 8ir, 1 have made it very cleur thut I am not at all in sympathy
with: communism; not alone in my own interests, but in the interests of
the people and the best interests of the country, I am not in sympathy
with it. 1 am employing nearly 20,000 workers under me in different parts
of the country, and so know something about the labour problem. I sin-
cerely believe that communism is not going to help this country. I
sincerely, believe thut industry at present is in an infant stage in this
country, and we are passing through a very severe depression. Therefore
I think it is the duty of every well-wisher of The country, every patriot,
to help industry in order to increase its production and bring down the
cost of such production. Any one who disturbs the cordial relations between
labour and-capital is in my opinion, working against the interests of the
country. 8ir Ptrshotemdas Thakurdas; in his opening speech at the Annual
Session of the Federation of Indian Chambers in Calcutta, remarked that
the Govermment” could count wupon Indian Merchants’ support for any
reasonable proposal whiéh they might bring forward to check the com-
munistic movement, and I endorse every word uitered by him. But, Sir,
this is not what I eall, -or what other industrialists call, s reasonable
messure. This is; if I may adopt the term used by His Excellency the
Viceroy for Mr. Haji's Bill, a heroic measure, and as such, I oppose it.
(Loud Applause.)

THe Aksembly then adjnnmed. till Eleven of the Clock on Wedneeday, the
6tk February, 1928,
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